
(DES‐II SECT10N)

221121201丘 AC=UALLY HELD ON28.12.2016
Please Note

DIRECTORATE GENERAL OF FOREIGN TRADE

(i)   For infollllatiOn of cxpOrtcrs, NollllS COmmittee‐ II handles an cases pertaining to
flxatiOn/ratiflcation of nolllls fOr Export Products faning under ITC(HS)Chapter 72 to

76,78 to 80,85,COmmunications in respect of cases/pcrtaining to NC‐ II may be scnt to
emdl address:nc2.dgiの nに .in

(ii) In certain cascs the decision of the NollllS Committce rcfers to thc Recommcndations/
Observations/Deflcicncies received frOrn the concemed Technical Authority. Wherevcr

applicablc,a scanned copy of such document has bcen placed at the end ofthe Minutes,

in rllming scrial orders. Thc conccmed fl口 rycompany may go through the samc and
respond accordingly.

(五 i) Similarly,a scanned copy of the blank Standard Dcncicncy Follllat,Which may ind a

refcrencc in NC decisions,has also becn attached in the end.This may also be rcfelTcd to

by thc conccmed fIIH1/company and may be responded accordingly.

(iV)  The NollllS COnllnittce has takcn dccision only with rcspect tO technical aspcct/wastagc

nolllls. While rcdcerning the applications, RAs should check that thc applicant has

AllflHed an rcquircments as prescribed in policy/procedure including those in Policy

Circulars No.50/2009‐ 2014(RE 2010)dated 28th December,2011,Policy Circular
No.14(RE-2012/2009-14,  dated  4th  Fcbruary,  2013  and  O.M. No.
01/92/180/Misc./AM.13/PC‐ V1/10 dated 15.04.2014 or any other provisions under
FTP/HBP for EODC.

The Mceting No.20/81  dated 27.12.2016 of NollHs COrnrnittee― II for the year 2016‐ 17
held on 28,12.2016 undcr the Chaillllanship of Shri Jaikant Singh,Additional Director General

of Foreign Trade to consider the fo1lowing applications for ratiflcation of nolllls in respect of

advance authorizations undcr Duty Exemption Schcme(Chaptcr-4)of Foreign Tradc Policy
2015‐ 20.The following rncmbers were presentin the rnceting:‐

Si.No。 Name & Designation Department
■
■ Shri S.K. Bhatnagar,Dy. I.A. MOS

2. Shri S,K.Jain,DO DIPP

3. Shri K.S,Sodhi,AD(ME) MSME

4. Shri Baljit Singh, DDG DGFT

5, Shri Vinod Kumar Kashyap, FTDO DGFT

Minutes of The

members.
No.20/81 dated 27.12.2016 held on 28.12.2016 are conf1111led by thc

ra<fi-cr fl{g leau.rtr srNGH
sq qgfrqpr frvt qrcrr<

Daputy OlFclor GeneEl ot Forelgn Trade
frvr qrsrq qElrFr+rn-a-rT

OlFc{oEte GeneEl ot For€lgn TradeqrFr:u qd sEirq dix.rd-rr
Mlnlstry of Comm€rce & lndustry
sdrq +rqq. =€ fl=S-rroorr

Udyog Bhawen, No'd F)o" - ' '^'- < '
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No.:6/16/81‐ ALC2/2012 Party Name:CROMPTON
REAVES LIMITED,

Mect No/η Date:20/81-

ALC2/2016

RLA File

:03/94/040/00129/AM13/

ion :NC observed that DHI deficiency l"tt
08'08.2016 was sent to company. NC decided to await the reply of the company and

fer the case.

case stands defened to 07.02.2017.

P冨り Name:GRAVITA rNDIA
LTD.,

Mcet No/Datc:20/81‐

ALC2/2016
27.12.2016

2 1i3∫1泥50/00458/AM13/     11:角」;l場0/00047/AM13/
ision : NC observed that tt".epty@
decided to await their comments and defer the case.

case stands defelTed to 07.02.2017.

Lic.No/Date:1310041928

18.01.2013

been sent to MSME for comments.

tus:
LC2/2016 Deferred
7.122016

腸3」掲m創
“

ッAm7陽 角監 ∽ ∞η AⅢ ″ 1躙鼎
α∞Юttm隣駐.孵;

Decision :NC observed that uppti.ution f-thi uUo* AA was referred to DIPP which relates
the above AA to Deity and defer the

to DeitY. NC decided to forward the application for

case stands defened to 07.02.2017.

RLA File

:05/24/040/00295/AM14/
Lic.No/Date:0510371064

14.11.2013
Defer Date:
.02.2017

TECHNOLOCIES PRIVATE
LIMITED

Mect No/Datc:20/81‐

ALC2/2016
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27.12.2016

:01/81/050/00313/AM13/

Case No。 :7/25/81‐ ALC2/2012

Case No.:16/20/81‐ ALC2/2016 Party Name:ICON POWER
SOLUT10NS PVT LTD

Case No.:73/24/81‐ ALC2/2013 Party Name:MOTHERSON
SUMISYSTEMS LTD., ALC2/2016

27.122016

:01/81/050/00461/AM14/

ision:NCobserved.thatthereplyofthecompanyhu,b..n
decided to await their comments and defer the case.

case stands defelTed t0 07.02.2017.
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lCase No. : 6/2 4 t8t - ALC2 /2Ol 3

Ⅵ品
=l∬

:ス奮漱郡ルAP

27122016

File

No/Datc:20/8ト

No/Datc:20/81-

Name:SIECHEM
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Lic No/Datei041 0152322

2711.2013

Decision : The application for the above AA has been referred to DOT for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 07.02.2017.

Paty Name:SIECHEM Meet No/Date:20/8ト

TECHNOLOGIESPRIVATE IETCZIZOTO
LIMITED

The application for the above AA has been referred to DOT for comments. NC
to await their comments and defer the case.

case stands defened to 07.02.2017.

Paty Name:TATA BP SOLAR
INDIA LTD.

Decision : The case has been referred to MNRE for comments. MNRE reminded vide D.O.
r dated 05.08.2016 to expedite their comments. NC decided to await their comments and

the case.

case stands dcfelTcd to 07.02.2017.

Meet No/Date:20/8ト

ALC2/2016
27.12.20!6

Deferred

Decision : The case has been referred to MNRE for comments. MNRE reminded vide D.O,
r dated 05.08.2016 to expedite their comments. NC decided to await their comments and

the case.

case stands deferred to 07.02.2017 .

Mcct No/Datc:20/8ト

ALC2/2016
27122016

Defer Date:
7.02.2017

: The application for the above AA has been referred to DeitY for comments. NC
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:01/81/050/00395/AM14/

Case No.:84/24/81‐ ALC2/2013
ALC2/2016
27.12.2016

:01/81/050/00472/AM14/

ICase No。 :85/24/81‐

IALC2/2013
Paty Name:TATA POWER
SOLAR SYSTEMS LTD

:01/81/050/00473/AM14/

Case No。 :43/14/81‐ALC2/2016 Paty Name:MAK CONTROLS
AND SYSTEMS PVT LTD.

Lic No/Datei321 0072953

0702.2014

FHc Date:
/81/050/00394/AM14/ .02.2017

No.:7/24/81‐ ALC2/2013

F‖e Date:
193/AM14/ 02.2017

No/Date:20/81‐

File Date:
02.2017

File No/Date:0710102050 Date:
.02.2017



.1.lgl^.-I9.9":,9_.{ to ratiry th. no..

.12/10512016-TSWI0 dated ZBll2l2}t6 as under :_

l' word *Relevant "may be prefixed with the description of import items at Sl. No. l to2l and their quantities may be allowed as under:

to await their comments and defer the case.

case stands deferred tO o7 02 2017.

Party Name:TEMpEL Meet No′Date:20/81-
PRECISIoN METAL ALC2/2016
PRODUCTs NDIA PVT 27122016
LTD,

訛

Ｎ。

Quantity

(Kgs)

Sl

No
Quanity
(Kgs)

SI

No
Quantity

(Kgs)
SI

No
Quantity
(Kss. )

1 192600 7 372941 つ
Ｊ 8214 19 12840

2 192600 8 16600 14 18538 20 12840
3 96300 9 41806 ξ

Ｊ 8214 う
乙 96300

4 96300 10 55536 16 5146
5 21191 11 25560 17 23982
6 2136 ，

４ 3210o ０
０ 15464

2' Quantities of import items at Sl. No. r to 4, 12 & 19 to 2l has been restricted as 1.07

^ Kgs./Kg. content in export items taking clue from SION C_1695.3' Quantity of import item at sr. No. 5ias r..n utio*ra as 1.01 Kgs./ Kg. content inexport item as claimed by the firm.

6

7.

8

9

Quantity of import item at sl. No. 6 has been allowed as 1.04 Kgs./ Kg. content inexport item as claimed by the firm.
Quantity of import item at sr. No. 7 has been alrowed as 2.56 Kgs./ Kg. content inexport item after taking 1/3.d recovery.
Quantities of import item at S^r.oNo. s a s h* been arowed as 1.53 Kgs./ Kg. contentin export items after taking lr: recovery.
Quantity of import item at Sl. No. l0 has been allowed as r.7g Kgs./ Kg. content inexport item after taking l/3d recovery.
Quantity of import item at sl. No. it has been allowed as 2.13 Kgs./ Kg. content inexport item after taking l/3.d recovery.
Quantities of import item at Sl. No. t3 to lg has been allowed as 1.57 Kgs./ Kg.content in export items after taking l/3d recoverv.

may take suitable consequential action accordingly.
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Case No.:14/3/81-ALC2/2014

No.:17/20/81‐ALC2/2016 NamelIMAGE LABELS



:01/81/050/00450/AM17/

lzt.tz.zoro
RLA File

:07/24/040/00338/AM13/
Lic.No/Date:0710103418

04042014

galore.
that hard copy of the application not received from the RA,
to request concerned RA to forward two set of application for

examination

case stands deferred to 07.02.2017.

Paty Name:LS CABLE INDIA
PRIVATE LIMITED,

Lic No/Datei0510386026

08052014

r : The application for the above AA has been
to await their comments and defer the case.

referred to DOT for comments. NC

case stands defelTed to 07.02.2017.

NC decided
of the case.

qsfrcr fHrr rsauurr srNGH
eq qrrFAvro fttvr zrrqr<

Deputy OlEcior gen€ral ol Fo.olgn Trade
Rvr qrqrq q51P;|sy5s:1

DlFctorEta G€neEl ot Forolgn TradoqrFlu{ \..i sldrq ,i=ra-q
Mlnletry gf Commerc€ & lndust.)'

gulrrt q.r=r- q-J lH-rroorr
Udyog Bhawan, N6.., fl. '

Patty Name:SHREE‐ JI
POWERLINES

ALC2/2016
27122016 町

|″覇.辮;
Decision : NC observed that comments offered by Deity were referred back for re-

ination. NC decided to await their comments and defer the case.

case stands deferred to 07.02.2017.

町
: NC observed that DHI deficiency letter dated 28.06.2016 followed with reminder

08.08.2016 was sent to firm, however, no reply received till date. NC decided to await
y of the firm and defer the case.

case stands dcfelTcd t0 07.20.2017.

Mcet No/Date:20/8ト

ALC2/2016
27.12.2016
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Case No.:16/6/81‐ ALC2/2014
ALC2/2016
27122016

Case No.:20/15/81‐ ALC2/2014 Party Name:SMART CARDIT
SOLUT10NS LTD.

Lic.No/Date:3110064957

109.:0.2014

Case No.:45/15/8卜 ALC2/2014
ALC2/2016
27.122016

Case No.:12/18/81‐ ALC2/2014 Paty NameiZENITH
PRECISION PVT LTD.,

:01/81/050/00631/AM15/ :07/24/040/00347/AM15/

File

:NC observed

No/Datc:20/81-

に3Л掲50/001 ηAtt y Date:
022017

No/Date:20/8ト

にlЛ掲
"畑
″ 7Am y 階 角鵬 ∽ 釧側 A剛 夕

No/Date:20/8ト

1器『児50Ю0502晨Mly



: The application for the above AA h^ br.rffi
to await their comments and defer the case.

case stands deFerred to 07 02 2017

Mect No/Date:20ノ 81‐

ALC2/2016 Defered
27122016

16 隔
3『‰ 舶 ″ ″AⅢ 夕  陪 危糀 ∽ ∞ 御 Amy

Lic No/Date:11loo28126

19012015

case stands deFerred to 07 02 2017

No.:S6/13/81‐ALC2/2014 Name:JsT sTESALIT Mcct No Date120/8ト
PVT LTD, ALC22016

27122016

:2210015181

:NC decided tO ratitt the nOnns for the abOvc AA as per DHI comments dated
712.2016(copy Cnc10sed)

may take suitable consequential action accordingly.

Mect No Date:20/81‐

ALC22016
27122016

Date:
022017

: The application for the above AA has b"en .efeoed to DeitY for comments. NC
to await their comments and defer the case.

case stands deferred to 07 .02.2O17 .

Meet No Date120/81‐

ALC2/2016
27122016

Lic No/Date:0310795328 Date:
15042015 022017

case stands deferred to 07 02 2017

r : The application for the above AA has been.ffi
to await their comments and defer the case.

r : The application for the above AA tus ffi
to await their comments and defer the case.

μ
ffi< g;cn ovqq

VINOO XUMAR XASHYAP
_ Fr r., {F.r. Frrrtl sdiD?.roo.!.rop6.nt orn6..€vr arrtr,{ rr r!$.}!}{nrqa

qnt,rJq t,+rrrrr,. r,. tr r,r c6;tr,h-,.-
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Case No.:SS/13/81‐ ALC2/2014 Pa,y NameiVrNDHYA
TELELRヽKS LTD,

Case No.:2/3/81‐ ALC2/2016 Party Name:ABB INDIA
LIMITED

Lic No′つate10710107777
10032015

Case No.:5/24/81‐ ALC2/2015 Party Name:PHOENIX
INDUSTRIES PVT LTD

Approved

HQ File

:01/81/050/00675/AM15/
RLA File

:22/24/040/00088/AM15/



Case No.:1/3/81‐ ALC2/2015
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Decision : NC decided to ask the firm to submit the details of .*po.t product itern
no.l0,l1,12,20,21,22 and export product weight as requested by the Technical Authority
DHI) for examination of the case

case stands defclTed to 07.02.2017.

Meet No/Date:20/81‐

ALC2/2016
2712.2016

RLA File

:03/94/040/00377/AM16/

ecision : NC observed that hard copy of the application not receivea fro- ttre ne, fufumUai
C decided to request concerned RA to forward two set of application for examination of the

case stands defened to 07.2017.

Pa■y Name:JAY BHAWANI
METAL INDUSTRIES

Mect No/Date:20/81‐

ALC2/2016
27.12.2016

Defer Date:
.02.2017

Decision :NC observed that DIPP deficiency letter sent to company on 14.12.2016. NC
decided to send a reminder to firm and defer the case.

case stands defelTed to 07.02.2017.

Mcet No/Date:20/8ト

ALC2/2016
127.122016

RLA F‖ e

:07/24/040/00237/AM16/
|″務.辮;

Decision : The application for the above AA has been referred to DHI for comments. NC
ided to await their comments and defer the case.

casc stands defelTed to 07.02.2017.

Mect No/Date:20/8ト

ALC2/2016
27.122016

郷

Case No.:32/14/81‐ ALC2/2016 Pary Name:JAY BHAWANI
METAL INDUSTRIES

:01/81/050/00283/AM17/

Case No.:33ノ 14/8卜 ALC2/2016

Case No.:72ノ 14/81‐ALC2/2016
TECHNOLOGIES PRIVATE

:01/81/050/00323/AM17/
Lic.No/Date:0710109092

26.11.2015

ICase No.:9/21/81‐ ALC2/2015 Paty Name:JAYBEE
LAMINAT10NS PVT LTD

File Date:
.022017

F‖e

1/81/050/00284/AM17/

Name:TTP

24
Approved



Lic No/Date:0510396451

27112015

Case No. : l 7/24181 - ALC2?0I s Party Name:ANGLO STEEL

:NC decided to ratiry the norms for the above AA as per SION C-323 as per DHI
dated 27 .12.2016 (copy enclosed).

may take suitable consequential action accordingly.

Mcct No′Datc120/8ト

ALC2/2016
27122016

Date:
022017

: The application for the above AA has been referred to MSt {E for comments. NC
to await their comments and defer the case.

case stands deferrcd t0 07 02 2017

「

にase NoJ3/24お 1‐ALC22m5 Mect No/Date:20/81‐

Date:
022017

case stands deferred ro 07 .02.2017.

Mcet No Datc:20/81‐

ALC2つ016
27122016

Date:
022017

case stands defened to 07 .02,2017 .

Pa●y Name:ANGLO STEEL Meet No Date120/81‐
PVT LTD, ALC22016

27122016

Date:
022017

r : The application for the above AA t^ U"ffi
to await their comments and defer the case.

r : The application for the above AA t..
to await their comments and defer the case.
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r : The application for the above AA nas Ueenffi
to await their comments and defer the case.

Lic No′つate:0310801043
15 122015

P征りName:ANGLO STEEL
PVT LTD, ALC2/2016

27122016

Case No.:16/24/81‐ ALC2/2015 P肛りNalne:ANGLO STEEL
PVT LTD,

LicNoDatet0310801123
16122015

Cnse No.:19/24/81‐ ALC2/2015



「
LCおe stands detred Ю 07 02 2017.                 |

Case No.:20/24/81-ALC2/2015 Pa"Namc:ANGLO STEEL
PVT LTD,

Meet No/Datc120/8ト

ALC2/2016
27122016

Lic No/Date:031080H22 1Defer Date:
16 122015 07022017

: The application for the above AA has been relerred to MSME for comments. NC
to await their comments and defer the case.

case stands deferred t0 07 02 2017

Meet No/Date:20/8ト

ALC2/2016
27122016

: NC decided to ratiry the norms for the above AA as per SION C-323 as per DHI
(copy enclosed).

may take suitable consequential action accordingly.

Party Name:FCI OEN Mcct No/Date:20/81‐

CONNECTORS LIMITED ALC2/2016
27122016

Lic No/Datc:1010059345

17122015
Defer Date:
022017

: The application for the above AA has been referred to DeitY for comments. NC
to await their comments and defer the case.

case stands deferrcd t0 07 02 2017

Party Name:FCI OEN No/つ ate:20/81‐

CONNECTORS LIMITED

Lic No Date■ O10059344
17122015

Date:
022017

: The application for the above AA has been refened to DeitY for comments. NC
to await their comments and defer the case.

case stands deferred t0 07.022017

Case No.:29/2/81‐ ALC2/2016
STAMPINGS:NDIA PVT LTD

Lic No/Date:3110065796

16122015

Cnse No.:25/24/81‐ ALC2/2015

Case No.:28/24/81‐ ALC2/201S

7122016

Name:FCI OEN

■22016

贔
VIヽ00 KOMAR KAS"VAP

∫                    ::.・
[it昴
=槻
H酬11:°

IApproved
HQF‖ e
101/81/050700029/AM17/

RLA F‖ e
:31/837040/00125/AM16/

Case No.:29/24/81‐ ALC2/2015 Status:

DeFerred



ision : The application for the abore
ded to await their comments and defer the case.

Dale:
022017

Date:
022017

Date:
022017

case stands dcferred t0 07 02 2017

casc stands deferred t0 07.022017.

case stands deferred to 07 .02.2017 .

Party Name:FCI OEN Meet No7Date120/81‐
CONNECTORS LIMITED ALC2/2016

27:22016

r : The application for the above AA ta.ffi
to await their comments and defer the case.

Pany Namc:FC1 0EN Mcet No/Date:20/81‐
CONNECTORS LIMITED ALC2/2016

r : The application for the above AA t^ffi
to await their comments and defer the case.

Lic No′つate:1010059346

Case No.:26/24/81‐ ALC2/2015

Lic No′つatc:1010059352

Case No.:27/24/81-ALC2/2015

No.:23/24/81‐ALC2/2015

に3群‰加踏ハmα 靡
:鮮

e20/81‐

F耐

「

Decision:NC decded tO rati″ thC nOms fOrthe ibove AA as pcr DIPP cOmmcnts vdc uO No
12/105/2016‐ TSW/36 datcd 28/12/2016 as underi_

“
0し 1ヽ υ。.`′′

`trO■
‐Al“t`

Q File

1/81/050/00525/AM16/

Name:APPLE
RNATIONAL

Item of Danufacture ImDort item Quandty
GI JunctiOn BOx

(SWitCh Socket Box)
O P Strips/shccts of

relcvant thickncss
I.33 Kgs./Kg. content in the export item
after taking l/3d recovery from scamPole Line Adaptable Boi G.P. Strips/ Sheets of

relevant thickness 1話[雖墜PⅧ躍鷺繭FMetal Platc fOr BOx G.P. StripV Sheets of
relevant thickness

Cable Clamp G.P. Strips/ Sheets
relevant thickness

Of

may take suitable cOnsequential actiOn accOrdingly

Meet
ALC220
27
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Case No.:1/20/81-ALC2/2016

Ｆ
‐
‐
‐３９
‐
‐
‐

Decision : NC observed that DlPP(chemical division) deficiency leuer sent to cornpany on
14.12.2016. NC decided to send a reminder to firm and defer the case.

Pa●y Name:GALLANTT 4ヽcet No/Date120/81‐

METAL LTD, ALC2/2016
27122016

: The application for the above AA has been referred to MOS for 
"o.rn"nt, 

I.lC
to await their comments and defer the case.

casc stands dcferred to 07 02 2017

No.:2/20/81‐ ALC2/2016 DIAIUS:

Deferred

:Thc applicatiOn for the above AA has bccn referrcd to MOS for conlments NC

to await their comments and defer the case.

case stands deferred to 07 02 2017

Mect Noノ Date120/8ト

ALC2/2016
27122016

Date:
022017

casc stands deFerrcd t0 07 02 2017

No.:4/17/81-ALC2/2016

D€ferred

No/Date1091oo63 174 Date:
7012016 022017

case stands dcferrcd t0 07.022017

Meet No/Date 20/8ト

ALC2/2016
27122016

lLic.No/Date:05 I 0397430

岬
Tet+( Rirt /BALJI'I- stNGHgq qlrFA{rst fur rqrqR
O€tuty Oldclor G.n.rsl ot Forelon lrqd.

frgI qrqrY qtrFr+{rri-{r
olleroEro o6n.El or FoGlon Trad.

qrFrq q.i sdr'I 'lqr-.IMlnl.rry ot Comm€rce & lndu.try
sdr.r trri .d l2d-troo11

Udyo! Bh6wao. N€w o€lhl-11oo11

rision : The application for the above AA has been refened to DIPF (che.ical Diuis',,-)
comments. NC decided to await their comments and defer the case.

Lic No/Date13710002621

13012016

P″けNamc:GALLANTT
METAL LTD,

Lic No/Date:3710002622
101/81/050/00435/AM17/ 137/24′ 040/00007/AM16/ 13012016

Case No.:41/14/81‐ ALC2/2016 Pなり Namc:K:RAN UDYOG,

Lic No/Date1091 0o63175

P征″NamelKIRAN UDYOG, Meet No′つate120/81‐

Case No.:15/24/81‐ ALC2/2015 Pary NameiV01TH HYDRO

40

HQ F‖ e

:01/81/050/00339/AM17/
RLA File

10924/040Ю 0599ノ AM16/

HQF‖ e RLA File Defer Date:



p剛狙6  57鯰 知7
obscⅣcd■誠 DHI efflcにncyにtcr scm to■m On ol ll.2016お lbwed宙■
14 12 2016 NC decided tO wait reply ofthc f1111l and deferthe casc

case stands deFerred to 07 02.2017

of the case.

case stands dcferred t0 07 02 2017

:NC Observed that D

dated 02 11 2016.NC

1器」澪
"Ю
∞ηA剛7 1鵬漏器∽

“
BハⅢθ

F¶鼎α“ЮЮ冽"鰤
: The application for the above AA has been referred tO MsME for comrngnts NC

to await their comments and defer the case.

casc stands deferred t0 07 02 2017

Meet No Date:20/81‐

ALC2つ 016
27122016

Case No.:2Ut4lEt- ALC220/.6 P征けNallle:FLASH FORGE Meet No/7Date120/81-
PVT LTD ALC2/2016

27122016

r NC observed that hurd copy of th"
. NC decided to remind concemed RA

囲辮
05103"m4M

application not received from the RA,
to forward two set of application for

Meet No/つ ate:20/81‐P″けNamc:uKB
ELECTRONICS PvT LTD ALC22016

27122016

decided to wait reply ofthe firm
IPP efficiency letter sent to firm

10397529 Date:
022017

on 02 08.2016 fol10wed、ャith
and defer the case

case stands deferred t0 07.022017

No.:23/2/81‐ ALC2/2016 Mect No′Date:20/81‐ Deferred

r : The application for the ubou. Raffi
to await their comments and defer the case.

ALC2/2016
27122016

NαDatc:o91o063235 Date:
10022016 022017

comments. NC

12                              

鮎

F■

'11籠
LttI〕露
==雷
お鳥。,

c  titt.電ピ1,^rF語■lξギ■.d・
●(:   , 11■ :ヽ`・ ,,■ .,1,tt O'C‐ ●,,,,,■ ,,C●

.・ _ιず告,I.:=二講託わ■.:",

Case No.:9/2/81‐ ALC2/2016 Party Name:ELKAY
TELELnヽKS LTD

Case No.:27/2/81‐ ALC2/2016

TECHNOLOGIES PvT LTD



casc stands dcfcrred to 07 02 2017

ecision : NC decided to rrtiry the norms for the above AA
O No.2(10)/2016-TD dated 22.12.2016 (copy enclosed).

as per MOS comments vide

may take suitable consequential action accordingly.

No.:10/2/81‐ ALC2/2016 Party Name:FCl OEN Meet No′つatc:20/81‐

CONNECTORS LIMITED ALC2/2016
27122016

Lic No′ 1)atel1010059409
16022016

r : The application for the above AA has been referred to DeitY for comments. NC
to await their comments and defer the case.

case sttds deferred to 07 02 2017

No.:11/2/81‐ ALC2/2016 PなりName:FC1 0EN
CONNECTORS LIMITED

Lic No′ 1)ate:1010059410
16022016

The application for the above AA has been referred to DeitY for commenls. NC
to await their comments and defer the case.

casc stands deferred to 07 02 2017

No.:37/14/81‐ALC2/2016 Name KARTIKEYA No′1)ate:20/81‐

PVT LTD
■22016

No/Date10910063284 Date :

17022016 022017

: NC observed that DIPP efficiencv letter senr to firm. NC decided to await reply of
firm and defer the case.

casc stands dcferred to 07 02 2017

No.:12/5/81‐ ALC2/2016 Namc:ANJANI No′つate:20/81‐

Deferred

・ミ要fヽLf築翼′Bl寺Jギ器 H

i

Meet No/Date 20/81‐

■22016

ぐ⌒

No.:53/14181- JPartyName;PHOENIXFOtLS lMeetNo/Date:20181-ALC2l2Ot6

Status:

DeFerred

HQ File

101/81/050/00010/AM17/
RLA F‖ e
:10/24ノ 040/00106/AM16/

DeFer Date:

07022017

1鵬
d

HQ File

101/81/050/00011/AM17/
RLA F‖ e
110′24ノ040/00107/AM16/ 階務辮;



h ieあ。ve ctta NC deddea bふ
=岳

丁
“
馬玉:『::舗謙t:道苗『凛ri」濃|

casc stands deferred t0 07 02 2017

Party Name:THERMOPADS No7Date120/81‐
PVT LTD

■22016

r : The application fo. i@
to await their comments and defer the case.

Date:
022017

for comments. NC

Date:
022017

to DHI for comments. NC

case stands deferred to 07.02.2017 .

case stands defe,J.ed, to 07 .O2.2Ol.l .

Filc File

r i The application for the abov" aa h^JE, ,ef.o"a
to await their comments and defer the case.

No7Date:0410161655 Date:
022017

:01/81/050/00034/AM17/ :04/24/040/00197/AM16/ 022016
:NCobservedttate@
NC decided to defer the case.

Crse No.: l3ll 7/81- ALC2nOl6

Lic.No/Date:09100633 l3

Cese No.: l/5/81-A LCZ2OI(

is too large postal copy is

case stands deferred tO o7.02.2017.

P征りNamelB c PowER No/Date:20/81‐
CONTROLS LIMITED

122016

Lic No/Date:0510397714

25022016
: NC decided to ratiry the norms for ttre AA as per DIPP comments vide UO12/105/2016‐ TSW/54 dated 28/12/2016 as under

Crse No. I l4l5t81-A LC2nOl6

14

No.:73/14/81‐
No′Date:20/81‐

TED           127 12 2016



l. Quantities of import items at Sl. No. I to 8 may be allowed as applied for i.e.25g9,44
Kgs., 1479.3 Kgs., 1332.6 K5s.,7396.4 Kgs., I1834.4 Kgs., 13868.4 Kgs., 19415.7
Kgs. & 18491.2 Kgs. respectively, as per Engineering Table No. 5.

2. Quantities of import items at sl. No. 9 to 12 may be allowed as applied for i.e.
15532.56 Kgs. & 17566.6 Kgs., 22303.85. & 2'1736.8 Kgs.. respectiveiy, taking clue
from Engineering Table No. 5.

3' Quantity of import item at S[. No. 13 may be allowed as 2040 Kgs. as per Engineering
Table No. 5.

4. Quantities of import items ar Sl. No. 14 10 19 may be allowed as applied for i.e. 346g
Kgs., 1849 Kgs.,2776.5 Kgs., 13869 Kgs., 22189.5 Kgs., & I1557 Kgs. respectively,
as per Engineering Table No. 5.

5. Quantities of import items at Sl. No. 20 to 26 may be allowed as applied for i.e.
3397.05 Kgs., 4160.52 Kgs.,5131.32 Kgs.,6656.82 Kgs., 8321.04 rgs., iiO9+.ZZ fgs.
& 13921 .'14 Kgs. respectively, as per Engineering Table No. 5.

RA may take suitable consequential action accordingly.

ecision : NC decided to ask firm to submit information as per
IPP.present in the meeting in r/o Sl. No. 4, 5 & I I (expon

No.:3/2/81‐ ALC2/2016 Paり Name:ALSTOM NDIA No/つ ate:20/81‐
LIMITED,

Date:
022017

: The application for the above AA has been referred to DHI for comments. NC
to await their comments and defer the case.

case stands dcfcrred to 07 02 2017

No.: l6/17ltl -ALC2l2016 lPafty Name:VOLTA GREEN No Date:20/81‐
STRUCTuRES PRIVATE
LIMITED

Date:
022017

Format.

advise of representative
productwise) of Standard

case stands dcferrcd t0 07 02 2017

Pa"NamelPREMIER Meet No/Date120/81‐
NDUSTRIAL CORPORAT10N ALC2/2016
LIMITED 27122016

御 ‐
Ⅵ識 1鮮品 A'

I11戴電:i「総 験編.
“111鼻■1螺迅 :議 :・

Lic No/Date:0510397779

01 0320!6

Lic No/Date10910o63341

01032016

Case No.:31/2/81‐ ALC2/2016

Lic No′つate103 1 0802,76

02032016:01/81/050/00031/AM17/

15

56

Status:
Deferred

HQ File

:01/81/050/00351/AM17/
RLA File

109/24/040/00700/AM16/



ision : NC observed *u, *. ..0
decided to await their comments and defer the case.

,LTD.,

case stands defened ro 07.02.2017 .

case stands deferred to 07 .02.201i .

No.:8ノ14/81‐ALC2/2016 Name:APOLLO
T10NAL LIMITED

case stands defened to 07 .02.2017 .

case stands deferred to 07 .02.2017 .

case stands deferred to 07 .02.2017 .

Name:KIRPEKAR ENGG No/Date:20/81-

Meet No/Date:20181-
ALC22016
27122016

Date:
022017

Date:
022017

sent to DeitY for comments.

10397935  1Dcfer Date:

022017

refened to DHI for

r : The application for the uf
to await their comments and defer the case.

ecision : NC observed that the r@
C decided to await their comments and defer the case.

:- NC_ observed applicationffi
, NC decided to await their comments and defer the case.

r : The application for the ubore ee ha. UeenEned
to await their comments and defer the case.

Meer No/Date:2018 t - ALc2l2o I 6
27122016

No/Date:0210206549
17032016

Date:
022017

to MOS for comments. NC

Csse No, :3u5t8l -At C2nOl6

Crsc No.: t 3/5Et-A LC2nO1r6 Party Name:AUTOMATION
ENGINEERS A B PvT LTD

Lic No′Datc:o510397904
11032016

Meet No/Date:20181-

16



1. Net wcight ofexportitems at SI No l,2&3 may be specifled“ 36239 Kgs,43308
Kgs&26384 Kgs respectively
2. Quantity ofimportitem at SI No l may be allowcd as applied for ic 30030 Kgs

taking clue from EnginecHng Table‐4
3. Quantity of impOrt item at S.No 2 may be allowed as 38194 Kgs taking clue from

Enginee五ng Tablc_4

RA rnay take suitable cOnsequential action accOrdingly

Lic No′ Date10510397951
17032016

: NC decided to ratify the norms for the above AA as per DIpp comments vide UO
12/105/2016-TSヽ V/62 dated 23/12/2016 as under:

Pa,y NameiSPIRAL EHL
ENGINEERNC PRIVATE
LIMITED

旧3『泥鰍 0∞,晨 m7 陽 允棚 ∽

“

訂 Att α
No′つatc:0510398000 Date:
1032016 022017

: NC observed that the reply of the company has been sent to MSME for comments.
C decided to await their comments and defer the case.

case stands deferrcd t0 07 02 2017

Casc No.:22I5/81-AI-CZIZO f O learty Name:SplRAL EHL lヽeet No′Date:20/81‐ Deferred
ENCTNEERINGPRTVATE letCZrZOtO
LIMITED 27122016

Lic No Date:0510398001 Date:
21032016 022017

ision : NC observed that the reply of the company has been sent to MSME fo. commer,ts
decided to await their comments and defer the case.

casc stands deferrcd t0 07 02 2017

Mect No Date:20/81‐ Deferred
ALC22016
27122016

Lic No′1)ate:0210206561 Date:
21032016 022017

: The application for the above AA has been refened to MSME for comments. NC
to await their comments and defer the case.

ctte stands deferred to 07 02 2017

Case No.:21/5/81‐ ALC2/2016 Mcet No Date120/8ト

Case No.:44/14/81‐

ALC2/2016
Paty Namc:MANASH
KUMAR PAUL

17

Name ELKAY       IMeet No/Date 20/8
LTD         27 12 2016

‘
０

陣



Case No.:48/14l81- ALCZn0l6

case stands deferred to 07 .02.2017 .

case stands deferred tO o7 02 2017

case stands dcferred t0 07.02.2017.

::聖 N型■NAT10NAL STEEL ttcaNo/Datc2υ 8トAND AGRO rNDUSTRIES ALC22016
LTD, 27122016

Party Name:STERA Meet No/Date:20/8ト
ENGNEERING INDIA ALC272016
PRIVATE LIMITED 27122016

i8堕 量墨 0/00“υAM7 1脇 棚 OЮ0273晨M附 1.04.2016 lot.oz.zon
10161766 lDefer Date,

iSlon:NC Observed that tht                                               :it「

decldcd tO awalt thelr cOnlments and defer the case

1整li:望 9∞66/AM P鷹 ち北 OЮ005αAttα

Meet No/Date:20lg l-
ALC2772016

27122016

042016
1310048197 Date:

022017

received from the RA,
set of application for

)ecision : NC observed that complete copy of tif,e
aipu1. NC decided to request concemed RA to

of the case.

case stands deferred tO o7.022017

application not
forward two

凸

Crse No. :7/5/81 -ALC2nOl 6

Case No:33/5El-At C2nOl 6 Pなり NamclDYNAMIc
CABLES PvT LTD

No.r l0/17l81 -ALC2D0t 6

No.t47/l4n1.ALCZ?OI'

isioll:NC Observed that MOs denciencv l"Pr。ハhl,^■_^_n,lAへ
^1′
 1 「
 ~‐ ~‐

on 07 10 2016,ho37cver,fI.111
s sough extensiOn Of time fOr iling the reply NC decided tO grant the extension Of time

defer the case

idon:NCObseⅣ edthity91,el,enCIや
19F:叩 ,inn on o7 10 2016,however,ii希sough extension ofime for■ ling the reply NC decided tO grantthe extension oftime and

,r the case



AND CHEMICALS LIMITED

Ｆ

Ｉ

」

ｒ

‐

‐‐

ALC2/2016
27122016

Date:
022017

: The application for the above AA has been refened to MSME for 
"o.rne.r,t* 

NC
to await their comments and defer the case.

case stands defcrred to 07 02 2017

No.:9/14/81‐ ALC2/2016 P征

"Name:ASTA INDIA
No Datc:20/81‐

PRIVATE LIMITED

Lic No/Date:3410042077

18042016

cision :NC observed that DIPP deficiency letter sent to hrm, howeve., ,o ,iply .e."i*d
date. NC decided to send a reminder to firm and defer the case.

casc stands dcferred to 07 02 2017

Meet No/Date:20/81‐

ALC2/2016
27122016

Date:
022017

: The application for the above AA has been refened to MSME fo, com-ents" NC
to await their comments and defer the case.

case stands deferred t0 07.022017

on :NC observed that AA for the above firm has Ue@
letter No. 05/23/000221AM-17/zALc-ucLA dated 2/5fi6. Accordingly, NC decided

close the case.

may take suitable cOnsequential actiOn accOrdingly

No.:3/3/81‐ ALC2/2016 Pa●y Name:NJECTOPLAST No Date120/81‐
PVT LTD

122016

No/Date:0610038371

042016

:NC dccided to send thc DIPP (Chemical Division) deficiency letter dated

‐

Case No.:3/S/81‐ ALC2/2016 P″,NameJAnO METAL

Lic No/Date1041 0161820

19042016

Case No.■ 3/20/81‐ ALC2/2016

19

Deferred

HQ File

:01/81/050/00345/AM17/
RLA File

125/24ノ040/00002/AM17/
Lic NoД Date:2510004486
12042016



12 2016 to■ nn and detrthe case

case stands deferred to o7.022017.

Name:TTP

case stands deferred to o7 02 2017

No.:46/14/81‐ALC2/2016

No/つate:20/81‐

Nαつate:20/8ト

J22016

Lic.No/Date: 56 I 000489 I Date:
29o42016 022017

IES PRIVATE

has requested

麗 i賜摺♀鵡 温;1胤罰 2・
9 19PSおr■e above AAぉ

"r DⅢ
 cOntmen協 宙de U0

2.2016(copy encIOsed)

Date:
022017

reminder

Case No.:71114/81- ALC2/?{I6

Party Name:NATIONAL STEEL
AND AGRO rNDUSTRIES

lision :NC observed tnut UOS
extension oftime.NC decided to defer the case.

case stands defened to 07 .02.2017 .

,05/24/040/00o51/AM17/

may take suitable consequential action accordingly.

No.:36/14/81‐ALC2/2016 NameJNDAL SAW

casc stands deferred t0 07 201.2017

Mcet NO/Datc:20/81‐

ALC2/2016
27122016

No7Date:20/81‐

■22016

囲辮m%乾 9

μ

Pany Name:VOITH HyDRO
PRIVATE LIMITED

Case No.:74l14l81 - Al,CZnLl 6

Lic No77Date:0510398416

06052016

ぬ:Ъc apphc“ Onおrぬeあ。ve AA Ls been κ偽
“
ed b DⅢ おr coi赫薦 詭to awalt their cOnlments and defer the case

:NC Observed thtt DIPP dendency letter daed 4.10.16



HIGH PERFORMANCE
MATERIALS PVT LTD

: NC decided to ratify the norms for the above aa as per DIpp "o...t t, uid. uo
12/105/2016-TSヽ V/79 dated 28/12/2016 as undcr:

1.Quantity of impOrtitem may be al10wed as l 10 Kgs./Kg contentin the expOrt

product taking clue from SION C‐ 227

RA may take suitable consequential action accordingly.

Name:KEIINDUSTRIES No/Date 20/8ト

ecision:NC decided to rati″ thC nOlllis fOr the abOve AA as per DIPP conlments宙de U0
o 12/105/2016‐ TSW/80 datcd 28/!2/2016 8 under:

1 . Net weight of export products may be specified as under:

鉱
ヽ
Net ExpOrt

Weight

(Kgs.7Km)

Sl

No
Net Export

VVeight

(Kgs/Km)

SI

No
Net ExpOrt

Weight

(Kgs./Km)

Sl.

No.
Net Export

VVeight

(Kgs./Kmヽ
1 2081 20 57597 39 41998 58 107531
2 4628 う

乙 71489 40 77708 59 130922
3 6428 つ

４
り
‘ 87071 41 9800 60 163785

4 8366 つ
Ｊ
う
‘ 110534 42 13348 61 25657

5 9521 24 1424 つ
Ｊ
′
十 14787 う

乙

′
＾
Ｖ 31124

6 11798 ξ
υ
う
乙 1708 44 17099 63 40915

7 456 26 223.4 45 19138 64 53744
8 3518 27 2975 46 23549 65 66345
9 4307 28 4157 47 lH7 66 95384
10 4035 29 5298 48 12661 67 11791 7
11 5032 30 7115 49 13958 ‘

υ 145043
う
４ 7275 931 3 50 15968 69 107602
13 9679 つ

４ 12268 19588 70 100028
14 12407 つ

Ｄ 14913 う
ι 23333 ７

′ 179243
15 15232 34 つ

４
０
０

つ
４ 2783 1 72 210578

16 19763 14414 54 33988 73 164187
17 26774 36 1773 1 5825 1 74 10441
18 35996 37 24226 56 73097
19 46601 38 32291 57 88407

Quantities Of impOrt item at Sl.No l viz.COpper Wirc Rod/Cc Rod(EC Grade

黒

Case No.:38/14/81‐ ALC2/2016

■22016

Lic No/Date:0510398585

■
‘

|



a) For Export products mentioned at Sl. No. l to 6, g, 42 to 47, as per Engineering
Table 4.

b) For Export products mentioned at Sl. No. 7,9to 17,24to 41,4g to 54 &61 to68,
as per Engineering Table 5.

c) For Export products mentroned at Sl. No. rg, rg,2r,22 &23 as 25gg.76 Kgs./Km,3s13.32 Kgs./Km., ss47.36 Kgs./Km., oair.zligs.xm A 887s.s K;;.n;.,
.. respectively taking clue from Engineering Table 5.

d) For Export product mentionea atlt. No.iO, * uppti"a for i.e. 4523,23 Kgs./Km.,taking clue from Engineering Table 5.
e) For Export products mentioned_I Slj_No. 55, 56, 5g, 59 & 6}as 25gg.76 Kgs./Km,3513.32 Kgs./Km., ss47.36 

_Kg1/Km., ailt.tk Kgs./r(m & stii.s Iis...[G,
^ 

respectively taking clue from Engineering Table 5.f) For Export product mentioned ar-Sl. No.i7. as applied for i.e. 4523.23 Kgs./Km.,taking clue from Engineering Table 5.
g) For^ Export products mentioned at Sl. No. 69, 70, 71, 72, 73 & 74 x67_9?83 Kgs./Km., 977353 Kgs./I(m., 6782.83 Kgs./Km., SSta rgr./K;,6773.83 Kgs./I(m., & 3420.42 fgs. n<m respectively taki-ng clue from ergii;"i;g

Table 5.

3' Quantities of import item at sl. No 2 viz. XLpE compound of rerevant grade may be
allowed as 1.05 Kgs'rkg content in the export products at sl. No. l to23& 35 1o74.4. Quanlities of import item at Sl. No 3 viz. pvc Resin may be allowed as 1.05
Kgs.lkg content in the export products at Sl. No. I to 74.5' Quantities of import item at sl. No. 4 i.e. Galvanised Steel wire/Gl wire may beaftgwe! 

-as 
1.01 kgs/kg content in the Export products ar Sr. No. 2 to 23 &35 to 74 as

claimed by the firm.

Copper CathOde(9999%purlサ
)(Electr01,ic radc)may be dbwedぉ under

RA may take suitable consequential action accordingly.

PMり NalneAMOD No′つate:20/81‐
STAMPNcsP LTD

10042222

case stands deferred to 07 .02.2017 .

Meet No Date:20/81‐

ALC2/2016
27122016

File

1/81/050/00275/AM17/

t : The application for the above AA t*ffi
to await their comments and defer the case.

Date:
022017

Deferred

御

Cnse No.:S/14/81‐ ALC2/2016

Case No.:24/14/81‐ Pary Nalne:GRID INDIA
ALC2/2016 POWER CABLES P LTD

10398727 1DeFer Date:.06.20t6 lot.oz.zon

22



.",:i9., 
I 

NC decided to rrti& the norms fo, t
o. l2/105/20t6-TSW84 dated 28t1212016 as under:

l. Net weight ofexport products may be specified as under:

: NC observed that DIPP deficiency letter dated l5.l I .2016 sent to firm.JrlC
to send a reminder to firm and defer the case.

case stands defcrred to 07 20 2017

Date :

022017

:ne applicatiOn forthe above AA has been referred to MSME for commcnts NC

to await their comments and defer the case.

casc stands deferrcd t0 07 02 2017

No:39/14/81‐ ALC2/2016 Meet No/Datc 20/81‐

ALC2/2016
27122016

訛
ヽ
Nct Export

Weight

(Kgs/Km)

SI

No
Net Export

Weight

(Kgs/1Gn)

SI

No
Net ExpOrt

V′eight

(Kgs/Km)

Sl

No
Net Export

waght
rK osノkmヽ

1 824 20 15927 39 9951 58 11907
う

乙 953 う

０ 3296 40 1764 59 18438
3 2004 う

４
う
‘ 4241 41 2225 60 23721

4 7471 23 21189 う

４

′
４
一 4082 61 34473

5 2657 24 1922 43 10141 62 1544
6 2657 25 2783 44 19729 つ

Ｄ
‘
υ 475.6

7 16805 26 4833 ξ
リ
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Case No.:1/8/81‐ ALC2/2016 PなりName:PONDY OXIDES
AND CHEMICALS LIMITED

Mcet No/Date:20/81‐

Lic No/Datc:2510004524

Party Name:KEI INDUSTRIES
LIMITED

Lic No/Date:0510398739

:=も                          il:
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をuantities of import item at SI No l viz Coppcr Wire Rod/CC Rod(EC Gl
)。pper Cathodc(99.99%pun")(Electtolytic grade)may bC allowcd as under

For Export products mentioned at Sl. No. I to 7, l8 to 23,31, 32,36,37,39,
45, 55 to 6l as per Engineering Table 5.

For Export product mentioned at Sl. No. 8 as 1294.4 Kgs.,{(m, taking clue

Engineering Table 5.

c) For Export product mentioned at Sl. No. 9, as applied for i.e. 2261.6 Kgs.t

taking clue from Engineering Tabte 5.

d) For Export products mentioned at Sl. No. l2to 17,24to29,64 to 66,68 to'
l.0l Kgs./kg content in the Export products

e) For Export products mentioned at Sl. No. 33 to 35,40,41, 51, 52,54,62'72
as per Engineering Table 4.

f) For Export products mentioned at Sl. No. 46,48 & 49 as 2588.76 Kgs

684lJl6 Kgs./Km & 8875.8 Kgs./Km., respectively taking clue from Engine

Table 5.

g) For Export product mentioned at Sl. No. 47, as apptied for i.e. 4523.23 Kgs.

taking clue from Engineering Table 5.

h) For Export products mentioned at Sl. No. 50, 53 & 63 as 548.3 Kgs

184.9 kgs.X-. A 184.9 Kgs./l(m., respectively taking clue from Engint

Table 4.
i) For Export product mentioned at Sl. No. 67, as applied for i.e. 474 4 Kgs'

taking clue from Engineering Table 4.

nntities of import item at Sl. No 2 viz. XLPE Compound of relevant grade m

llowed as 1.05 Kgs./kg content in the export products at Sl. No' I to 38 & 64 to

)uantities of import item at Sl. No 3 viz. PVC Resin may be allowed as l'05 K

ontent in the export products at Sl. No. 30 to 73.

)escription of import item at Sl. No. 4 may be amended as "Galvanised steel w
vire,,and its quantities may be allowed as l.0l kgs/kg content in the export prl

t Sl. No. 5 to 38 & 64 to 73 as claimed by the firm.
mport item at Sl. No. 5 viz. Zinc Ingots may be deleted..

)uantities of impo( item at Sl. No 6 viz. Aluminium wire Rod (Electrolytic gradt

re allowed as under:

) For export products mentioned at Sl No. l0 , I I & 38 as 674 66 Kgs

1323.4 fgs.ncm. &. 1068.2 Kgs./Km respectively taking clue from Engin

Table 5.

r) For Export product mentioned at Sl. No. 30, as 1.01 Kgs'/kg content in the :

products.

luantities of import item at Sl. No 7 viz HDPE may be allowed as 1'05 X

)ontent in the export products at Sl. No. 1 to 29.

fuantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allor

a)

b)
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1.01 Kgs./kg content in the export products at Sl. No. I &5to 17.
10. Quantities of import item at Sl. No 9 viz. copper Tape/copper Foit (Electrolytic high

conductivity grade )may be allowed as l.0l Kgs./kg content in the expo( product at il.
No. 30.

may take suitable consequential action accordingly

Party Name:KINECO KAMAN lMeet No/Date:2o/8t-
coMPostTES - INDTA PVT IALC2'2016

27122016

Defer Date:
022017

: The application for the above AA has been referred to MSME for comments. NC
to await their comments and defer the case.

case stands deferred to 07 02 2017.

Party Name:ANcLO STEEL Meet No Date120/8ト
PVT LTD, ALC22016

27122016

Date:
022017

: The application for the above AA has been refened to MSME for comme.ts. I.lc
to await their comments and defer the case.

case stands deferred to 07.02.2017 .

Party Name:COSMO FERRITES No7Date:20/81‐
LTD,,

:NC decided to ask information as per MSME deficiency letter dated 1 L I 1.2016
defer the case(copy enclosed)

c.rse stands defened to 07.02.2017 .

Party Name:VEER-O- METALS No′Date:20/81‐
PVT LTD

122016

Date:
022017

ion: NC observed that application fbffi
sent to DIPP for comments.

same is

\EL
ffire _€qR zEYqc

VINOO KU'-l'/1AR 6ASHYAP

. ^r :,"i,-n%i'H:-:PBf :-,
^.. ^i 

jj:'"':1.1'"', 
"i':j';:iJ,"::Je '"-

., e"B'd' a.il: ;i;'f:',-Il,Is"-

Case No.:40/14/81‐

ALC2/2016

Case No.:7ノ 14/81‐ALC2/2016

Lic No/Datc:0310805759

Case No. : I 7/14/81 - ALC2 DOI 6

Case No. : I 5/l 7/8 l- ALCZ t20l 6

25
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case stands defened to Ol.nXi.

Party Name:BAOSTEEL INDIA
COMPANY PRIVATE

No.:12/14/81‐ALC2/2016

case stands deferred t0 07 02 2017

Case No.:75ll 4/El- ALC2iZLI 6 Party Name:YASH METIL
IWEX PvTLTD

Meet No′Date:20/81‐

ALC2/2016
27122016

No77Datc:20/81‐

1器群児50Юo32αA M1 7
J22016

10806426 Date:
072016 022017

case stands defened to 07 .02.2017 .

N●.:14/17/81‐ALC2/2016 Name:TuBACEX No′Эate:20/81‐
NDIA PRIVATE

■22016
File

1/81/050/00349/AM17/ 10041971 Date:
072016 022017

:NC deddcd tO ask hぉ nnaJOn霞 per DIPP uo No 21/1o5/2¨

No.:20/14/81‐ALC2/2016 Name:FC1 0EN No7Date:20/81‐
LIMITED

■22016
File File 1010059568
1/81/050/00271/AM17/

10′24/040/Ooo31/AM17/
Date:

2016 022017

case stands deferred to 07 .02.201'r.

r : The application for the ;
to await their comments and defer the case.

■2.2016 as under:

漁槻鳳蝋 ∫辮鶴鳳 Ti肥蹴
靴器胤1認篤of pilgeHng/drawing and wastage claime(

case stands defened to 07 .02.2017.

r : The application for the ,bor. ae
to await their comments and defer the case.

\, _ \
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ffie ipsr er;vqq
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Case No.:3/17/81-ALC2/2016 Ptt Name:FCI OEN No′Date120/8ト
CONNECTORS LIMITED

:The applicatiOn fOr thc above AA has been referrcd tO DeitY for cOmmcnts NC

to await their comments and defer the case.

case stands deferred to 07 02 2017

Mect No/Date120/81‐

ALC2つ016
27122016

Date:
022017

: The application for the above AA has been refened toMSME tor co.r*.nts. Nc
to await their comments and defer the case.

case stands dcferrcd t0 07 02 2017

case stands defened to 07.02.2017 .

lom NC decided to rati″ thC n。 111ls fOrthe abOvc AA as pcr DIPP UO No 21ノ105/2015-
/95 dated 28 12¨ under:

I . Quantity of import item may-be allowed as l.l0 Kgs./Kg. content in the export
product taking clue from SION C-227.

may take suitable consequential action accordingly.

Party Name:AUTO COMp
INDIA PVT LTD

Date:
022017

r : The application for the above AA nasffi
to await their comments and defer the case.

Cnse No.:6/14/81‐ ALC2/2016 Paty Name:ANGLO STEEL
PVT LTD,

Case No.:10/14/81‐ ALC2/2016

No.:57/14/81‐ALC2/2016 Nur.,R.Li-,tETiFEs-lM*t Nr/d"rol8 l -
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No.:9/17/81‐ ALC2/2016

1/83/040/Ooo46/AM17/
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ALC2/2016
27122016

Lic No/Datc:0310806887 Date:

022017

ffiter sent to firm seeking certain information.

C decided to send a reminder and defer the case.

case stands deferred to 07 02 2017

Lic No′ Date15610004970

08082016

:NC obscwed that MOS dcflCicncy lctter dtted 07.10 2016 sent to flrln,howcver,

is awaited. NC decided await reply ofthe firm to defer the case'

casc stands dcfcrrcd to 07 02 2017

Meet No/Date120/81

ALC2/2016
27122016

is awaited. NC decided await reply of the firm to defer the case

case stands deferrcd to 07 02 2017

P″りNalne:TECHFAB(NDIA) Meet No Date120ノ 81‐

INDUSTRIES LTD ALC2/2016
27122016

HQ File
Lic No Date:0310806924
08082016

Date:

101/81/050/00347/AM17/
022017

casc stands deferred to 07.022017

No.:4714/81‐ ALC2/2016 P額りNamc:AHURA MAZDA Meet No Date:20ノ 81‐
MFG CO PVT LTD ALC2/2016

27122016

Lic No Date:0310806959

101/81/050/00255/AM17/ 97/AM17/ 09082016

~     n as per advise representative

ecision:NC decided to ask the flHlll to Subnlit infonnatio

IPP presentin the rneeting in respect of SI No 5&1l ofthe Standard Deflciency Fonlrlat

饉
。品 繭 濡 馬 器 I

」                                  1

黛
VlN00 Kυ MAR κAS"YAp
餞 綺
“
‐ Tマ
… -0

:キi柵 :、デ鴨 111協
。.■で1,11“

"″
きヽべ .ぃ ,

case No.:49/14/81-ALC2/2016 Meet No/Date:20/81‐

Case No.:50/14/81‐ ALC2′2016 Pa■y NamelNSIL EXPORTS
LIMITED

Case No.:12/17/81‐ ALC2/2016

:03/95/040/00349/AM17/

28

:NC obsewed that MOS dcflCicncy letter dated 07 10 2016 scnt to f111‖ ,however,



,_1N9-9::i9ra to ratify the norms torthe abffi
TL-13024116012016-MMM&A-DCMSME dated 23. I t.i0t6 1"opy enclosed).

may take suitable consequential action accordingly.

No.:52/14/81‐ALC2/2016 Meet No Date:20/81‐
TNDUSTRTAL coRpoRATroN ll.tczrzot a

27122016

1躙鼎
α
"Ю
Юηm

ll"t N_9 9::ided to ratiS the norms m. tt i aUore ee a. d;rsME;rnm"rts 
"ideNo. TL-l 30241158/2016-MMM&A-DCMSME dated 23.rl.iol6(copy enclosed).

may take suitable consequential action accordingly.

No■ 2/H/81‐ ALC2/2016 P″

"Nme:SHARDA
Meet No Datc120/81‐

MOTOR INDS LTD ALC22016
27122016

No′つate:0510399432
11082016

HI for their comments and defer the case.

case stands dcferred t0 07 02 2017

may take suitable consequential action accordingly.

Deferred

Date:
022017

sion : The application for the above ea nas Uffi
ved back with remarks that it is not an MSME. NC decided to forward ttre apptication to

cision :NC dccidcd tO rati″  thC nOrms fOr the abOve AA as pcr DIPP Uo
21/1o5/2015-TSSヽ lo4 dated 28 12 2016 as under:

Ltti轟

嚇 1恐懲麟
ぽ榔 鵠。棚糊

f絆
電

go cOntent in exportitems at SI No l&2

郷

lIFaseN∝
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[g:生 l生:"0341晨M17 「03,5/040Ю餌o独M17 12082016
lion : NC decided to .atffi
1/105/2015-TSW105 dated 28.12.2016 as undei :

aS per DIPP uo

熾榔 甫慨 鮮
may take suitable consequential action accordingly.

No.:5/20[r-ALC2/2016

1/81Ю 50/Oo266/AM17/ :03/94/040/00417/AM17/ 17082016

」On:NC decided tO n
1/105/2015‐ TSW/1o8datcd 28 12.2016 as under:

上

 ‖【
°rd`I}:夕

l【Iサ

'illiIRくprCfIXed with lle descHptiOn ofimport iem at sl Nol and

)d as al10wed as applied fOr i c. 131020 7 MT inclusive Of
く 0/ .__^^ス ___

り|;|′L;)RIIIチ ::ti)1;Il」 :i∫,IIil:I摯「:::Ve AA as per Mos cOmtnents vidc uoD16(cOpy enc10sed).

may take s」table cOnsequential action accOrdingly

No.:44/20/81‐ALC2/2016 Name:WttLSPuN CORP NαDate:2υ 8ト

■22016

IⅧ辮“
Ю餌244

the above AA as per Otpp UO

5 o/o wastage.

2硼
犠 [胃 脱 1創

・Nα G乳 中面 サご

…

■

"mmり
江鉱 Nα 2vL

)wed as appliod fOr i.e   517377 9 Kgs.

御

cなe stands deferrcd tO o7 02 2017

File
Filc

No′Date:20/81‐

■22016

No/Date:20/81‐

122016

No Date:0310807159

P田りNalnoAMOD
STAMPNcs PLTD

Crse No. : I 5/t4l81 - ALC2nOls Party Name:CHANDAN STEEL
LIMITED

30

n : The application for the above AA has been
to await their comments and defer the case.



つ
Ｊ Qualtity of imporr item at sl. No. 3 viz. Epoxy powder -uy--ato*ea * apptGa r*-

i.e. 705576.8 Kgs inclusive of 5 % wastage.
Quantity of import item at sl. No.4 viz. ARo powder may be allowed as 40002 Kgs
inclusive of 5 Vo waslage,
5 Quantities OfimpO■ items at SI No 5 may be allowcd within 6%of fOb value O
exports taking clue from sloN C-1292

may take suitable consequential action accordingly.

l. word "Relevant" may be prefixed with the description of import item at Sl. No.l and
its quantity may be allowed as allowed as applied for i.e. 111020.7 MT inclusive of
5 % wastage.

2. Taking clue from sIoN at sl. No. c-593, quantity of import item may at Sl. No. 2 viz.

^ Welding Wire may be allowed as applied for i.e. 
' 

5lh77.g Kgs. 
-

3. Quantity of import item at.Sl. No. 3 viz. Epoxy powder may be a]lowed as applied forie. 705576.8 Kgs inclusive of 5 % wastage.
4 Quantity of import item at sl. No. 4 viz. ARo powder may be allowed as 40002 Kgs

inclusive of 5 oZ wastage.
5. Quantities of import items at sl. No. 5 may be allowed within 6 % of fob value o.

exports taking clue from sIoN c-1292. 
id wrthln 6 7o ot tbb value of

No.:45/20/81‐ALC2/2016 Name:WELSPllN CORP No/Datc:20/81-

: NC decided to rati″ the n。..1ls fOr the above AA as per DIPP U0
1/105/2015‐ TSW/109 dated 28 12 2016 as under:

may take suitable consequential action accordingly.

No.:51/20/81‐ALC2/2016 Paty Namc:WttLSPuN CORP No/Date:20/81‐
LTD

122016

10042445
17082016

the above AA as per DIPP uo
cision : NC decided to ratify tne norms fo,
.21l105/2015-TSWI l0 dated 2g.t2.2}t6as under :

L ttT譜
;wi胤 視 :κ・

Кd宙ぬぬe“
“
H瀬∞ ご h"■ 鮨mdN“ 帥d

das a‖owed as applied fori.e 3718.2 MT inclusive Of5%
wastage.

ー
Ⅵ識 淵 認 絆

メ露著置;罫瞬せ7概.
“t綽■|■ぶ ti¨

Lic Noつ atci3410042443
17082016

L Noう場z Epox'Po福ご葛 」轟 Iowcd¨ 30918 KgsQuantiけ ofimportitem at sI

つ
０



inclusive of 5 % wastage.
4. Qy"tity of import item at Sl. No. 4 viz. ARo powder may be allowed as 12920 Kgs

inclusive of 5 % wastage.
5.Quantities OfimpOrtitems at SI No 5 may be al10wcd ultin 6%of fOb valuc Of
exports taking clue from SIoN C‐ 1292.

No.:46/20/81‐ALC2/2016 Party Name:WELSPLTN CORP Meet No Date:20/81‐
LTD ALC22016

27122016
Filc

:3410042453
1/81/050/00479/AM17/

may take suitable consequential action accordingly

143/AM17/

: NC decided to ratify the norms for
dated28.12.2016 as under :

1/105/2015‐TSW/111

1.Word“Relevant''may be preflxed with the descHptiOn ofimport item at SI No.l and
its quantity may be allowed as al10wed as applied fOr i e.173740 MT inclusive of 5

%wastage.

2. Taking clue nom S10N at Si.No.C_593,quantity ofimportitcm may at Sl.No.2 viz.

.3鍛 ;聰 癬 鮒臨 .哨
dお威° 

“

ωω 頸
Epoxy POwder may be a110wed as applied fOr

ie.698383.4 Kgs inclusive Of5%wastag。
4.Quantity ofimportitem at SI No 4 viz.ARO POwder may be a110wed as applicd for

i.e.62953.9 Kgs inclusive Of5%wastage.

5.Qumuty ofimportitem at Sl.No.5 viz.htemal Epoxy Lining may be allowed as

a tti島I棚獄 蹄 lmり
“
州呻
“
Ⅲ血面%」姉週

“¶expott taking clue from sloN C‐ 1292

may take suitable consequential action accordingly

No.:47/20/81‐ ALC2/2016 P征ッName:WELSPLIN CORP No/Date120/8ト

」on:NC decidcd tO radtt the nO.11.s fOr the abOve AA as per DIPP U0
1/105/2015‐TSW/112 dated 28 12.2016 as under:

1. word "Relevant" may be prefixed with the description of import item at sl. No.l and
its quantity may be allowed as allowed as applied for i.e. 371g.2 MT inclusive of 5
% wastage.

η

19082016

the above AA as per DIpp UO

野
Ⅵ識 耐 艤:1,AP

i         :

LTD

Lic No′ Datc:3410042452
1908.2016

32
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ξ
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Quantity of import item at Sl. No. 3 viz. Epoxy powder may be uilowed as 309tg
Kgs inclusive of 5 % wastage.

Quantity ofimportitem at Sl.No 4 viz ARO Powder may be allowed as 12920 Kgs
inclusive of5%wastage.

Quantities of import items at SI No.5 may be allowed withn 6%of fOb value Of
exports taking clue ttom SION C‐ 1292

21/105/2015-TSW/113 dated 28 12 2016 as under:

1. word "Relevant" may be prefixed with the description of import item at Sl. No.l and
its quantity may be allowed as allowed as applied for i.e. 173740 MT inclusive of 5 %
wastage.

2' Taking clue from SIoN at sl. No. c-593, quantiry of import item may at sl. No. 2 viz.

- Welding Wire may be allowed as applied for i.e. 6g6069 Kgs.
3. Quantity of import item at Sl. No. 3 viz. Epoxy powder may be-allowed as applied for

le. 698383.4 Kgs inclusive of5 % wastage.
4. Quantity of import item at Sl. No. 4 viz. ARo powder may be allowed as applied for

i.e. 62953.9 Kgs inclusive of 5 oZ wastage.
5. Quantity of import item at Sl. No. 5 viz. Intemal Epoxy Lining may be alrowed as

156389 Kgs. inclusive of5 % wastage.
6. Quantities of import items at Sl. No. 6 may be allowed within 6 % of fob value of

exports taking clue from SION C-1292.

may take suitable consequential action accordingly.

No.:50/20/81‐ALC2/2016 PなりName:WELSPLIN CORP No7Date:20/81‐

may take suitable consequential action accordingly.

No.:49/20/81‐ALC2/2016 Meet No/Date:20/81‐

: NC decided to ratiS the norms for the above AA as per DIPP UO

LTD
■22016

10042455
19082016

the above AA as per Otpp UO
SiOn:NC decided tO ratitt the n。111lS for
1/105/2015‐ TSW/114 dated 28 12 2016 as underi

l word "Relevanf'may be prefixed with the description of import items at Sl. No.r &r a,0 rherr quantiries may be alrowed as a owed as applied for i.e.26g3r.42 MT
each. as per SIONs C-495 & C-593

岬

2 Quantitics OfimpOrt items,Om sI No 3 to lo may be al10wcd as applied fOr as per
――――――――――――――――――――――――――――――――― __― ――― _― ―――――――――――――――――――――――――――――――――――――――――

‐
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122016

33

|[]:INamc,WELSPtIN CORP

Approved

HQ File

101/81/050/00482/AM17/
RLA Flle

134/24/040/00144/AM17/
Lic No′つate:3410042454
19082016



SION C-593.

action accordingly.

Csse No. : 62lt 4/8 t - ALC2 nO rc F arty Nu.", [R=I AE E L No/Date:20/81‐
LIMITED,

122016

:0310807290

l

is-io1 : NC decided to ratig the no.rnifoitt. 
"U*. 

aa
No.2ll105/201S-TSW/I l5 dated,28.12.2016 as under :-- 

-

may take suitable consequential action accordingly.

FolloⅥing wOrds may be surlxed¨ th the descHption OfexpOrt prOduct

``lCx15Sq mm‐ Quantity 5200 Kms(lo9720 Kgs),
lC x2.5 Sq ntm_Quantity 4700 Kms.(151340 Kgs),

lC x4 Sq=Ш n_Quantity 3200 Kms(150720 Kgs.),

lC x6Sq.mm_Quantity 360 Kms(24120 Kgs),

lC x 10 sq nlm_Quantity 300 Kms.(33450 Kgs)&

lC x 16 Sq.mm_Quantity 60 Kms(9846 Kgs.)''

X灘搬穏]ll脚¶wlw∬1胤「T穏計聰sms.m
さ鵞 :ξ
°
Tllli謂T:蹴i2 & 3 may be al10wed as applicd for ic

lλmlξ Kgsmd8360.l Kgs respecivdyぉ
1.o5Kgs/Kg content h the expO■

Nalne:PLANSEE rNDIA No Date120/81‐
PERFORMANCE
TERIALS PVT LTD 122016

on repeat basis as per DIpp

Date:
022017

as per advise representative
of the Standard Deficiency

２

３

4.

:NC decided tO ask
IPP present in the meeting in

to subntit info...lation

oF Sio No 3,4,5&11
the f11111

respect
onnat.

case stands deferred t0 07.02.2017.

No.:3ノ 14/81‐ALC2/2016 No/Date:20/81‐

Eir< -gvn rwv
vtNoo KUr!1A,t xasBYAP

F )-, qrn, r.r.dn sfr){!r{a
av| ar,.r' r qr!'i i+Yt,i{q

{ri:-q l{}r.r.r,,,.pr'
r.,r't'r'r ,_ .rJ f:r-dt!J.rv-o ert., ^.n. }..a Dolhr

Case No■ 3/17/81‐ALC2/2016

Lic No/Date:0710H0309

Namc:AHURA MAZDA
CO PVT LTD

34

■22016



Lic No/Datc:0310807414

Crse No.:7/l 781-ALC2?U6

iqiol Nc decided to ratis the norms for the above aa as per MSME commerts vide
No. TL-l 3024/9201 6-MMM&A-DCMSME dated 23.11.201 6 (copy enclosed).

1墨J児50Ю034νAMW I鷺 念乳 OЮ

“

43晨Mw
10807446

082016

: NC decided to radry the norms for ttre above AA as per DIpp UO
1/105/2015‐ TSW/118 dated 28.12 2016 as under:

may take suitable consequential action accordingly.

Name:METAL PORT No′Date:20/8ト

7122016

No/Date:20/81‐

Meet No/Date:2olg l -

10042485

referred to Opp forio.mens. NC

県

1 . words "Defective /Defective Stock" may be omitted from the description of import
items at Sl. No. l, 2 & 3 and.their quantities may be allowed 

"s 
ro.soo lai,-- ii.'slsyIJ * ^ 11 578 MT respeclively as L65 Kgs.d.g. content in export items at Sl. No.1,2 & 3 taking clue from SION a-g8S

may take suitable consequential action accordingly

No.:11/17/81‐ALC2/2016 Namc:PoNDY OXIDES
CHEMIcALS LIMITED

case stands deferred to 07 .02.2017 .

P″″ Name:APAR
NDUSTRIES LIMITED IALC2/2016

27122016

1092016
r : The applicatlon foittre aUoueE tilUeil
to await their comments and defer the case.

case stands deferred to 07 .02.2017.

Case No.:7/20/81-ALC2nLl 6

Name:SHREE GANESH

35

は:Thc叩』 c“Onおr血ea,9v:攣 hお been Ю偽¨ dЮ MsMEお rconlrnensiお
to await their cOntmcnts and defer thc case

N o, t66 / I 4 t 8t - ALC2 t201 6



No′lDate:3310030342

to forward the same to DIPP for comments and defer the case.

case stands deferred to 07 .02.2017 .

Case No.: l0120/81- ALC2t2Ot6 lParty Name:CASAgLANCA lMeet No/Date:2o/8t-
ALC2/2016
27122016

to close the case.

may take suitable consequential action accordingly

Pa,y Namc:MOTHERSON No/Date120/81‐

SUMI SYSTEMS LIMITED

Date:
022017

: The application for the above AA has been referred to MSME for comments. NC
to await their comments and defer the case.

case stands dcferred t0 07 02 2017

Party Name:WELSPUN CORP
LTD

: NC decided to ratify the norms for the above AA as per DIPP U0
o21/105/2015‐ TSヽV/124 dated 28 12 2016 as undcr:

ion : NC observed that AA for the above firm has u""n i**a on r.p"at ua"i*ioe
Delhi letter No.05/23/401255/AM-|TIZALC-VCLA dated 8.9.2016 Accordingly, NC

1. Quantity of export item at Sl. No. I may also be specified as under in addition to
thar weightS

(i) OD 914.40 mm x953 mm WThk― qty 26700 48 mtrs,
(11)OD 91440 mm x H 13 nlm WThk― q"4949 952 mtrs,

(lil)OD 914.40 mm x13.72 mm WThk― q″ 536 45 mtts

2. Quantity of export item at Sl. No. 2 may also be specified as under in addition to
their weights.

Lic No/Datei051 0399658

Case No.:1/17/81‐ ALC2/2016

Lic No/Date10510399684

12092016

Case No.:48/20/81‐ ALC2/2016 Meet No/Date:20/81‐

Lic No′ 1)atc:3410042533

19092016

36

t't/Alatz/ li3/24to4o/oooo3/AMt.tt

124

Approved

HQ File

:01/81/050/00481/AM17/

RLA File

134/24/040/00176/AM17/

V



(i) OD914.40mmx 13.72 mmWThk-qry670.56mtrs.

5

Word "Relevant" may be prefixed with the description of import item at Sl. No.l and
its quantity may be allowed as allowed as applied for i.e.7603.4 MT inclusive of
5% wastage.

Taking clue from SION at Sl. No. C-593, quantity of import item may at Sl. No. 2
viz. Welding Wire may be allowed as applied for i.e. 30023.8 Kgs.
Quantity of import item at Sl. No. 3 viz. Epoxy powder may be allowed as applied
for i.e. 73379 Kgs inclusive of 5 % wastage.
Quantity of import item at sl. No. 4 viz. ARo powder may be allowed as applied for
i.e. 4297 .2 Kgs inclusive of 5 % wastage.
7.Quantities of impOrt items at Sl.No 5 may be allowed Ⅲthin 6%of fOb valuc of
exports taking clue from sloN C‐ 1292

may take suitable consequential action accordingly.

Crse No.:2/t7/tt-ALC2t20t6 
lnarty NameSflenef ff feVy lM..r N"/Dat"2Ol8 l-
ELECTRICALS LIMITED ALC2/2016

Dale:
022017

defer the case.

to DIPP fOr

dcpartment

case stands deferred t0 07.02.2017

Name:KRYFS PowER No Date:20/81‐
LIMITED

No Date:0310808061
131/AM17/

4

: NC observed that applicatio@
. NC decided to application to DHI as export product relates to that

r : The application for the above aa
to await their comments and defer the case.

case stands dcferred to o7 02 2017

No, :24l20/El -ALC2l20t 6 Jparty Nam.XEVFSTOwrn
COMPONENTS LIMITED

r : The application for the above Aa hus bee,
to await their comments and defer the case.

剣

092016

referred to DHI for comments. NC

舛
Ⅵ識 ぶ 熙 絆

まずi聖胃桑鸞鯛 il.

“ご轟 ■1=S■・

Case No.:2320l81- ALC2?0[6

Meet No′Datci20/8ト

37

File             lLic No/Date ll
11724/040/ooo02/AM17/



casc stands defcrred to 07 02 2017

No.:22/20/81-ALC2/2016 PTり Name:KRYFS POWER No/1)ate120/81‐

COMPONENTS LIMITED

Dale:

: The application for the above AA has been referred to MOS for comments. NC
to await their comments and defer the case.

case stands deferrcd t0 07 02 2017

No Date:0310808152 Date:
092016

: The application for the above AA has been referred to MOS for comments. NC
to await their comments and defer the case.

case stands deferrcd t0 07 02 2017.

Mect No Date120/8ト

ALC2/2016
27122016

: The application for the above AA has been refened to DIPP for comments. NC
ded to await their comments and defer the case.

casc stands deferred to 07 02.2017

No Date120/81‐

122016

No′1)ate103 10808230

102016

: NC observed that AA for the above firm has been issued on repeat basis vide RA
letter No. 03195104014981AM-171321 dated 03.10.2016. Accordingly, NC decided

close the case.

may take suitable consequential action accordingly.

Lic No Date:0310808093

27092016

Case No.:11/20/81‐ ALC2/2016 PなりName CHANDAN STEEL
LIMITED

Meet No Date:20/81‐

Case No.:6/20ノ 81‐ ALC2/2016 Pa●y Name:ANAND ARC LTD

Lic No/Date10310808217

30092016

Case No.:32/20/81‐ ALC2/2016 Pなり Nttne:MAYFAlR
INTERNAT10NAL

No.:15/20/81‐ALC2/2016 Name:H K IMPEX PVT No Datc:20/81‐

い38

16

130

1淋
d

HQ File

101/81/050/00439/AM17/
RLA Filc

103/94/040Ю 0470/AM17/
Defer Date:

132 Closed



| lzt.rz.zorc

1器l鷺50Ю044νAMW I鷺分棚OЮ0609晨MP
No/Date:0310808377
13102016

: NC observed that AA for the above firm has been issued on repeat basis vide RA
letter No. 0319410401609/AM-171321 dated 19.10.2016. Accordingly, NC decided

close the case.

may take suitable consequential action accordingly.

Name:UKB NcプDate:20/81-
PVT LTD

7122016

Date:
022017

:NC observed that only one copy of the application received and same is being
to DIPP for comments.

case stands deferred to 07.2.2017

No.:33/20/81‐ALC2/2016

rision:NC obseⅣ ed thtt AAお rぬe abOve■ rln hぉ been ssued on rcpeat b郎言 宙de RA
umballetter No 03/95/040/569/AM‐ 17/321 dated 19 1o.2016 AccOrdingly,NC dccidcd
close the case

may take suitable consequential action accordingly.

No.:34/20/81-ALC2/2016
Mect No/Datc:20/81‐

ALC2泡 016
27122016

階∬m。"Ю“
%郎

may take suitable cOnsequential actiOn accOrdingly

No:20n0181-ALC2t2Ol6 Party Name:KBS INDUSTRIES Mcet No/Date:20/81‐
PVT LTD ALC22016

27122016

Vコ

Case No.:42/20/81‐ ALC2/2016

Lic No′ Datc10510400120
18102016

P征りName:METAL PORT Meet No/Date:20/81‐

P『けNamcMETAL PORT

Filc

39

,cision:NC Observed that AA for

ulnbai letter No.03/95/040/586/AM‐ 17/321 dated 21 10 2016.AccOrdingly,NC decided
close the case.

釘



1/81/050Ю o453/AM17/ 133/AM17/ 102016

case stands deferred tO o7.022017.

Meet No/Date:20181-
ALC2泡 016
27122016

case stands deferred t0 07.022017

Pany Name:cRAVITA INDIA Meet No Date:20/81‐
LTD ALC2/2016

Date:

case stands dcferrcd t0 07 02 2017

No.:28/20/81‐ALC2/2016 Meet No/Date 20/81‐
INDUSTRIES INDIA LIMITED IETCZNO T O

27122016

:NC decided tO rati″ the nOnns fOr the abOve AA as per DIPP U0
21/105/2015‐ TSW/139 dated 28 12.2016 as under:

1

value ofthis item may be restricted upto 6%offOb value Ofexportitem

1:The application fOr the,,91C IA has been reFerred tO DIPP fOr cOmments NC

to a、vait their cOments and defer thc case

l : The application for the above AA t a"
to await their comments and defer the case.

1器Л掲5∽餌御ハ Mw 陽 念乳 OЮ0579晨MW 階 だm。
0引 0808762

う
乙

●
コ

4

5

]vords f'Total coating area of Pipes: 14363.362 Sq. Meters" may be added with the
description of export item.
words "of relevant grade & thickness" may be added with the description of import
tl:q 

_"t!1. No. I and its quantity may be allowed as applied for i.e. 1666.406 Mi as
1.05 MTA4T content in the export item as per SION i_iZSZ.
Quantity of import item at sl. No. 2 viz. welding wire may be allowed as applied for
i.e. 6.555 MT as per SION C-1292.
Quantities of import items at Sl. No. 3, 4 & 5 may be allowed as applied for i.e.
1.709 MT, 3.749 MT & 57.543 MT respectively as pir SION C-12g2,
Quantity of import items at sl. No. 6 indicated in "MT' may be dereted and crF

I…
Oeputy oI_ctOr o●

― Of F●‐尋∴

i

Case No.:9/20t81 -A l-CaZOtA PなりNamelBILCARE
LIMITED

40

:The ap口にa●onぉr the above AA h¨ been● ```ν ●PP■ lし
`ι
lυll■Or tnc aOove AA has been referred tO MsME(ChemiCal

for cOmments NC decided tO awaittheir cOmments and deferthe casc

No.:14/20/81‐ALC2/2016

ΠL         IRLA RL
1324/040Ю oo30/AM17/



6

7

Quantlty ofimport item at sl.No.7 viz
l.05 MT/MT cOntent in the expOrtitem

-uy 3!" suitable consequential action accordingly.

Paty Narnc:oRIENTAL
CONTANERS LIMITED

: NC observed AA for the above frrrn hus
vide lctter N0 03/95/040/564/AM17/NO

, NC decided to close the case.

may take suitable consequential action accordingly.

Party Name:AHURA MeZEf Meet No/Date:20l81-
MFG Co PvT LTD IALC22016

27122016

No/1)ate:0310808856

102016

cement may be allowed as 661.5 MT as

No′つate120/81‐

■22016

10808810
■02016

word."relevant" may be added with the description of import item at Sl. No. g and its
quantity may be allowed as 1.05- MT/rvIT content in the export item. euantity of this
item may be restricted upto 15081 Sq. meters.

been issued on

NORMSI1/321
repeat basis as RA

dated 27.10.2016

edJOn:NC ObseⅣed AAお r
ulnbai vidc lettcr NO o3/94/040/676/AM17 dated Accordingly,NC decided tO c10se the
Se

may take suitable consequential action accordingly.

Party Name:KALpATAE
POWER TMNSMISSION
LTD

Filc
File

AZ l:01 / 8 U05o t OU36/ AMr 7 / :03/24/040/oo310/AM17/ 102016

referred to DIpp f;, "oil;G. trc

casc stands defcrred tO o7.022017

Mcet No/Date:20/81‐

ALC2/2016
27122016

AM17/
1040o323

102016

Date:

r : The applicatio, foitt 
" 

uUov" aa ta, U"e,
to await their comments and defer the case.

畔

Case No.:36/20/81‐ ALC2/2016

Case No.:4/20/81-ALCznOl 6

Case No.:3/20lEt-Alfm
Meet No/Date:20181-

Case No.:2620lEl - ALCrn0l6 PなりNamoMAAN
ALUMINIUM LIMITED

:01/81/050/Oo459/AM17/

41

143

Status:

Dererred

Defer Datel

07022017



: The application for the above AA has been refe.."d to MSME a;. commerts. NC
to await their comments and defer the case.

case stands deFerred t0 07.022017

No.:35/20/81‐ALC2/2016 Mect No/1)atc:20/81‐

ALC272016
27122016

:NC obsewed AA for the above nI11l has

vide letter N0 03/95/040/609/AM-17/321

to close tle case.

been issued on repeat basis as

dated 19.10.2016. Accordingly,
Ｍ
ＮＣ

may take suitable consequential action accordingly.

Case No.:27l20/81- ALC2?0I6 lParry Name:MAN
NDUSTRIES(INDIA)LTD ALC2泡 016

27122016

:NC observed AA for the above flllll has

vide letter N0 03/95/040ノ609/AM‐ 17/321

Mect No′ Date:20/8ト

been issued on repeat basis as

dated 02.1 1.2016. Accordingly,
Ｍ
ＮＣ

to close the case.

may take suitable consequential action accordingly.

Pa¨y NalneIStJNCITY SHEETS No/Date:20/81‐

PVT LTD
122016

o/Datc:1310048447 Date:
112016 022017

: The application for the above AA has been referred to MOS for comments. NC
to await their comments and defer the case.

case stands defcrrcd to 07 02.2017

Pa,Name:SUPRA QUALITY Meet No′ Date120/81‐
EXPORTS(INDIA)PVT LTD ALC2/2016

27122016

10809148 Date:
1/AM17ノ l1 l12016 022017

: The application for the above AA has been referred to DIPP for comments. NC
to await their comments and defer the case.

Ptt NamelMETAL PORT

Lic No′ 1)atc103 10808862

28102016

Lic No/Date1031 0808939

02112016

Case No.:39/20/81‐ ALC2/2016

Case No.:40/20/81‐ ALC2/2016

Closed

File RLA File

103/95/040/00609/AM17/

′
”

Closed

HQ File

101/81/050/00460/AM17/
RLA File

103/95/040/00547/AM17/

147

Status:

DeFerred

HQ File

101/81/050/00473/AM17/

′
ジ

い
42



case stands deferred t0 07 02 2017

Case No.:25/20/81-ALC2/2016 Pa●y Nalne:LUXFER UTTAM Meet No/Date:20/81‐
NDIA PRIVATE LIMITED ALC22016

27122016

Dale:
022017

case stands deferred to 07.02.2017.

Name:KEIINDUSTRIES NcッDate:20/81‐

1器」児5"00454ハ M17 10400444 Date:
022017

: NC decided tO ask the firm to submit information as per DIPP uo No.
12 2016 as under:

r: The application for the above AA has been rffi
to await their comments and defer the case.

1. Net weight of each Cable
2' Material balancing viz' net content of each imported and indigenous input, for eachcable.

Tabular statement giving total requirement ofeach raw materiar, export product wise.

case stands deferred tO o7 02 2017

No,:30/2081-ALC2/!016 Name:MAURIA UDyOG Meet No/Dare:20l81-
ALC2/2016
27122016

10400470 Date:
112016 022017

referred to DIPP for comments. NC

case stands deferred to 07.02.2017.

Name:MAURIA UDYOC No7Date120/81‐

Date:

r : The application for the above AA has been
to await their comments and defer the case.

1 :The applicatiOn fOr thc l19Ye ttA has been referred tO DIPP fOr cOnlm論

to await their cOnlments and defer thc case

メ

Case No.:2 l/20/81- ALC2nOl6

Case No.:31/20/81 - ALC2n0t6

御 43
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case stands defelTed t0 07.02.2017.

囲鼎
α
“
Ю
““"躊.辮;

Decision : The application for the
been received back. NC decided

case stands defelTed to 07.02.2017.

r above AA has been
to forward the same

referred to MSME for comments has
to DHI for comments and defer the

Meet No/Datc:20/81‐

IALC2/2016
127.12.2016

Deferred

階∬鼎
α
“
Ю
“““躙.孵;

: The application for the above AA has brcn
to await their comments and defer the case.

case stands defelTed to 07.02.2017.

Meet No/Date:20/81‐

町ALC2/2016
27.12.20t6

圏辮
Ю
"“
幽81冊

.器
:

: The application for the above AA has been referred to DIPP for comments. NC
to await their comments and defer the case.

case stands defelTed to 07.02.2017.

P田りNalne:SVAM
PACKAGING rNDUSTRIES
PRIVATE LIMITED

Lic.No/Date:0510400559

1詰物・孵:30.11.2016

RLA File

:05/24/040/00426/AM17/

FFぉ
cN∝ 1嘘0俎‐ALC22∝ 6[需

柵

αⅢ DALSAW 

障 辮

120/8ト

憂 ゞ:NoH理認醸覇鮒 群

u:;まま1li:]]

鮨
鸞 矛聴t鋤毅鵠躍:D,●曇融tざ

Case No. :38/2 0l8t - ALCZ/}OL 6

ALC2/2016
レ7.122016

lCase No. : 292 0 t8't - ALC2 t2lt6 P釘
"Name:MAURIA UDYOG

ICasc No.:3/20/81‐ ALC272016 P釘サNalne:APOLLO
METALEX PRIVATE

Case No.:41/20/81‐ ALC2/2016 Meet No/Date:20ノ81‐

Decision : The application for the above AA has been referred to MSME for comments. NC
to await their comments and defer the case.

case stands defelTed to 07.02.2017.

|  ュ

Nalne:SHARDA MOToR No/Datc:20/81‐
LTD

File

1/81/050/00471/AM17/

File

1/81/050/00441/AM17/

TD



lzt.rz.zorc
Lic No′ 1)ate:0510400595 Date:
02122016 022017

: The application for the above AA has been refened to DIpp fo, 
"omrrre.nts 

NC
to await their comments and defer the case.

case stands deferred to 07 02 2017

Mcet No/Datc:20/81‐

ALC2/2016
27122016

10400632t2.2ot6 lot.oz.zon
r : The application for the above AA has been
to await their comments and defer the case.

referred to DHI for comments. NC

case stands deferred to 07 02 2017

No.:13/20/81‐ALC2/2016 Namc:FCI OEN Mcet No′1)ate:20/81‐
LIMITED ALC272016

27122016

n : The applicatton ro. *.
to await their comments and defer the case.

case stands deferred t0 07.022017

Nalne:PtlNJAB
AblLESS sTEEL

No/Date:20/81‐

J22016

Lic.No/Date:05 I 040063 I Date:
06122016 022017

to DIPP fOr cOmments NC

Date:
022017

r : The application for the abov" ,G h*E* *i"*a
to await their comments and defer the case.

case stands defened to 07.02.2017 .

N o.: 43 120 tEt - ALC2 DLti; N¨eiVINAYAK Meet No/Date:20181-
T10NAL ALC22o16
ARES PRIVATE 27122016

: The application foi theaboveaanar@

.VH
諜 岬

…VIN00 KUmAR KASHVAP
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じ  :j■。電ど∴
=。
I」きミ、1ォ■...

・ I llヽ ,su l● ヽ=r・
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Case No.:12/20/81‐ ALC2/2016

Lic No/Date:loloo59661

Case No.:3720t81 - ALC2nLt 6

HQ File

101/81/050′ 00452/AM17/
RLA File

105/23/040/00393/AM17/

彎 Name:DICI DRIVES
LTD



to await their comments and defer the case.

case stands deferred to 07 02 2017

Case No AR‐599 M/S.SIEMENS LIMITED
Meettg No.20/81 HQ File:01/81/050/106/AM15/DESH

TFqtlr fltli /BALJT-r srNGH
€iq -dRrr6 fr{ qrqrs

'iepury Olr.dr O*.6r ot Forcron T6d.
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Case No AR-596 卜1/S CROMPrON GREAVES LIMITED
Meeting No.20,181 HQ File1 01/81/50/00262/AM14/
Dated:‐ 27.122016 RLA File 03/94/∝ 0/01127/AM13
Subject:- Ratificauon Of Nornls in resPect of AA No.0310746162 dated

21.082013.

Decision : DHI has requested to ask the firm to submit infor-atlon as unaerl-
i' calculation starting from MVA rating of export product to the dimension of coil &

core,
ii. Weight balancing

The case stands defened to 07 .02.2017.

Case No AR‐597 M/S MC COM INDUSTRIES(INDIA)PVr LIMITED
MeetinA No.20/81 HQ File:01/81/50/416/AM14/DE〕 H
Dated■ 27.12.2016 RLA File:03/95/010/000615/AM14

Subject- Raification of nornts in respect of AA No. 0310756580 dated

01.11.2013

Decision: NC observed that the reply of the company has been sent to DeitY for comments.
NC decided to await their comments and defer the case.

The case stands deferred to 07 .02.2017 .

Case No.AR‐598 M/S MPP TECHNOLOGIES PVT LIMIπ D
Meeting No 20/81 HQ Filα 01/81/50/141/AM09/DE,H
Dated:‐ 27122016 RLA File:07/24/040/00052/AM09

Subject- ModricaIon of norrrls f破 ed in respect of AA No.0710057471

dated 19.05.2008

Decision : NC decided to ask the firm to submit the catalogue of 2 items function & fitrnent
for examination of the case as requested by the DHI.

The case stands deferred to 07 .02.2017 .
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Dated:‐ 27.12.2016 sLA Filα 03/95/040/01013/AM14
Subject:- Request for modification of norms in respect of M/s. Siemens

Limited for AA No. 0310774805 dated 18.03.2014 i.e. empty
weight under adv4nce authorization as per statement.

Decision : NC observed that company was requested to submit the certificate from
custom authority relating to empty weight. However, no response received from the
company. NC decided to remind and defer the case.

The case stands deferred ro 07.02.2017 .

Case No AR-600 M/S.MET TRADE(INDIA)LIMI‐ D
Meeting No 20/81 HQ F ile: 01 / 81 / 050 / N219J AM13/ DEs. II
Dated■ 27.12.2016 8/AM13/
Subject:- Modifica■ On/amendment of Axed norllxls in reSpect of AA No.

0510331816 dated 09.082012
Decision:NC observed that representation for modincatiOn of the noms for the above AA

has been referred to MSME for conlments.NC decided to awalt their cOnlments and defer the

casc

The g墾,standS deferred to o7.02.2017.

Case No AR‐ 601 S.MC COM INDUSTRIES IA)PRIVA■ LIMI■D
File 01/81/050/00073/AM14/DES H

Dated■ 27.12.2016 RLA File 03/95/040/01054/AM13

2.譜:lI:l 
°fn°rns h resf[ct of AA No 0310729610 dated

The case stands deferred tO o7.022017

P_::iglo": Th" appti"
MSME for comments. NC decided to await their comments and defer the case_

S. LM WIND T'OWER BLADES PVr.LIヽ彊■ D
File: 01/81/ 050/00080/ AM16

Dated■ 27122016 040/00435/AM15
Fixa●on Of norns in respect Of AA No:
25.03.2015

The case stands deferred to 07 .02.2017.

Decision:NC Observed that representa●on fOr ixation Ofthc nolllls fOr the abOve AA has
been referrcd tO c&Pc fOr cOmments NC decided tO awdttheir cOmments and deferthe case.

Case No.AR(03 S.LMヽ江ND POWER BLADES IA)PVr LIMIID



File:01/81/050 AM16/
Dated:‐ 27.12.2016 RLA File:07 040/00441/AM15

Fixation of norms ir, r"s
25.03.2015.

Decision: NC obs_e*ud thut
been referred to C&PC for commentr. Nc decided to await their comments and defer the case.

defcrred to 07.02.2017.

Case No.AR‐ 604 M/S.ASIATIC ELECTRiCAL&SwITcHGEAR PRIVATE

Filα 01/81/050/00296/AMlσ
Dated■ 27.12.2016 RLA Filα 05/2o/040/00092′画面面

Modification of ratified norrrls in respect of AA No.0510252108

dated 09.11.2009。

DecisiOn:NC decided tO rnaintain status quo in the above case as per advise Technical

authority(DHI).

RA mav take suitable consequential action accordinsly.

Case No.AR‐605 M/S.PERMA‐PIPE INDIA PRIVATE LIMITED′
GANDHIDHAM‐ KUTCH.

Meeung No。 20/81 HQFile:o1/81/171/633ア AM16フ I元豆H
Dated:‐ 27。12.2016

SutteCt‐ Fixation of norrns in respect of AA No. 9n000192 .lut"d
76.08.2072.

Decision: NC obseⅣed that DIPP deAcietty letter dated 04。 10.2016 followed with
renunder dated 14.12.2016 was sent tO firm seeking certain inforrrlation.NC decided to

await their reply and defer the case.

The case stands deferred t0 07.02.2017.

Case No.AR‐606 M/So AlttToM INDIA LIMII〕 D
Meeung No.20/81 HQ Filα 01/81/050/00261/AM16/DES.I1/
Dated:‐ 27.12.2016 聾 File:03/94/040/00278/AM16/
Subject: Ratification of Norrrls of Advance Authorization No.0310797468

dated 21,07.2015.

Decision: NC observed that lDHI deficiency letter dated 27.09。 2016 followed with
reminder dated 02.11,2016 was sentto fim seeking certain infomlationo NC decided to

await their reply and defer the case.

The case stands deferred t0 07.02.2017.
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Case No AR‐ 607 M/S ALSTOM INDIA LIMIttD
Meeilg No 20/81 DE,I1/
Dated■ 2712.2016 RLA File No:34/24/040/00162∠ AM16/
SutteCt Ratifica●on of norlns in respect of advance authOrizatlon No

3410041508 dated 14 09.2015

Decieioru NC observed that application for ratification ffi
been refened to DHI for comments. NC decided to await their comments and defer the case.

The case stands deferred to 07 .02.2017.

Case No.AR‐ 608 M/S.BILCARE LIMI■D
File Ю1/81/050/u1619/AM15ノ DttH
RLA File 31/83/040/00228/AM15

Ratification of norms in respect of udra.r." irthorirrti,on No.
31lCD65219 dated 20.01.2015

Decieion: The application a. .odrfi"urto
C&PC for comments. NC decided to await their comments and defer the case.

Lc casc stands deferred tO o7 02 2017

Case No AR‐ 609 M/S KALPATARU
File No.:01/81/1 ∞011/AM16/DISII
RLA File No: 100Y"EOU / il / 131 / O44S / y ot-r

for revision of fixed
Decisio■ The apメたablゃ r mOd,CaiOn ofme nortns for the abOve AA has been 

К ttrred tOMSME,価 edabad fOr site inspectiOn report MsME,Ahmedabad. NC decided tO awaittheir
´
^mい

o●●●‐ ^¨ ■ 月^′^_.■ _comments and defer the case.

The case stands defened, to 07 .02.2017 .

Case N。.AR‐610 M/S.GRAⅥTA INDIA LIMIⅡ D
里L⊇望型/050/CX1382/AM14

Dated,- 27 |12.201.6 RLA File:13/24/040/00042/AM14

Ratification of no
1310015543 dated 30.12.2013,

DecisiOn:The apph:摯 10nおr ratincation ofthe nomsぉr ie abO確)AA has been referred tO
MSME for comlnents NC decided tO await their cOnlments and defer tl

le case.

The case stands deferre d to 07 .02.2017 .

Case No. AR-511 S. GRAVITA INDIATIMMD
File No:01/81/055/oo296/AM16/D疑 )H
RLA File No.:13 040/00o03/AM16

Ⅵ識 翻 郡 絆

協樹辮■巽醜l静
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Ratification of Norms of ldrrirrc" Authorization No. tSf OO+ZASZ
dated 06.05.2015.

Decision:The apPlit篭
191や:rttiiCatiOn OFthe nonns fOr the abOvc AA has been refered tOMSME for conlments NC decided to awalttheir cOmmcnts and deferthe case

The case stands deferred to 07.02.2017.

Case No.AR‐612 M/S. MAN INDUSTRIES IA)LIMITED
HQ File Nα 01/81/056700o18/AMl1/DES H

Dated■ 27122016 RLA Fire No: 03 / 95/A4O / CrfiuTM
MOdricaHon Of f破 ed nornts m respect Of advance authOrizatiOn
no 0310571458 dated 27 04 2010.

D_ecieion: The applicati
DIPP for comments' DIpp representative tr* .rqu"rt"a to forward the old record forexatnhmlon Of■ ecぉc NC decided tOおrward■ ::L:Li:~おЪttP蔦ぎ満ell鷺濾ょ
The case stands deferred tO o7.022017

Case No AR‐613 M/S MAN INDUSTRIES IA)LIMITED
File No: 01/811OSO/ OOOS9/ eN,[V DESI

Dated■ 2712.2016 RLA Fil,NO:03/95/040/00102/AMll
Modrication of fixed norals in respect of AA No.0310575282

dated 20.05,2010.

Decision: The application to. -odi
DIPP for comments. DIPP representative has requested to forward the old record for
examination Ofthe case.NC decided tO foward the record to DIPP and deferthe case

The case stands deferred tO o7 02.2017.

Case No.AR‐ 614 M/S MAN INDUSTRIES(INDIA)LIMInD
Meethg No 20/81 JQ Fne Nα 01/81/050/00029/AMl1/DES.I1/
Dated■ 27.12.2016 RLtt File Nα 03/95/040/00053/4Ml1/
Subject: Modrication of f破 ed norllns in respect of advance authorizauOn

no.0310571777 dated 28 04 2010

Decieion:Theapplicationformodificationofthenormsrorffi
DIPP for corurents. DIPP representative has requested to forward the old record for
examination of the case. NC decided to forward the record to DIpp and defer the case.

The case stands defened to 07 .02.201?.

Case No.AR‐615 M/S,MOLEX(INDIA)PRIVA‐ LIMITEp
Meeting No.20/81 HQ File No:01/81/050/00260/AM09/DESI1/
Dated■ 27.12.2016 RLA File Nα 07/24/“ 0/00171/AM09/
SuЧeCt Modification of fixed norms in respectffi
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no 0710058415 dated 09 07 2008.

Decision: The application for modification of tle norms for the above AA has been refened to
DeitY for comments. NC decided to await their comments and defer the case

The case stands defened to 07.02.2017 .

Case No.AR‐ 616 M/S ll「 ‐ CHNOLOGIES PRIVA‐ LIMITED
Meeting No 20/81 HQ File:01/81/050/∞183/AMl1/
Dated:‐ 27.12.2016 AMl1/
Subject: Modification of ratified norrns in respect of Advance

Authorization No. 0710072965 dated 15.07.2010.
Decieion: NC discussed the modification for norms case in respect of above AA
however, case could not be finalized in the absence of technical authority (DHI) in the
instant case.

The case stands deferred to 07.02.2017 .

Case No.AR‐ 617 M/S TOSHIBA JSW TURBINE AND GENERATOR PRIVA■
LIM11■D

Meeting No.20/81 HQ File Nα 01/81/050/00279/AM15/DES.H/
Dated■ 27.12.2016 RLA Fie Nα

“
/21/“ 0/00423/AM14/

Subject: Ratificauon Of nOrnts in resPeCt Of Advance Authorization No.

0410153542 dated 24 12.2013

Decision:Theapplicationformodificationofthenormsrorttrffi
DHI for comments. NC decided to await their comments and defer the case.

The case stands defened to 07.02.201? .

Case No.AR‐ 618 M/S ALSTOM PROJECTSINDIA LIMITED
Meeting No.20/81 HQF■e Nα 01/81/050/00213/AM10/DES I1/
Dated■ 27.12.2016 RLA File Nα  03/94/“ 0/01278/AM08/
Subject: Rattica●On Of Nornts of Advance Authorization No.0310464531

dated ll o3.2008.

Decision: NC observed that representation for raffi
has been referred to DHI for comments. NC decided to await their comments and defer the case.

The case stands deferred to 07.02.2017 .

Case No.AR‐ 619 M/S ANJANIコ田CHNOPLAST LIMITE5
Meeting No.20/81 HQ Fie Nα 01/81/050/00221/AM13/DES.I1/
Dated■ 27.12.2016 RLA File Nα  05/23/“ 0/0012,/AM13/
Subject: Modification of ratified norms in respect of Advance

Authorization No. 0510249179 dated 11.09.2009.
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DecisiOn:NC Obse■
81:≒it representadon fOr mOdinca■ 。n ofthe nOlllis fOr thc abOve AAhas been referred tO DIPP fOr cOmments.NC decided tO await their cOmments and defer the

case

The case stands defelTed tO o7 02.2017.

Case No.AR‐ 620 S.DIGI DRIVES PRIVATE LIMITED
File Nα 01/81/05δ戸 5面Ittξi;:15フ DES H

sLA File Nα 05/23/“0/o0125/AM13
RaばicatiOn Of nonYls in respect Of advance authorizauon No.
0510328969 dated o5 07 2012

The case stands de&lred, to 07 .02.2017 .

DecisiOn:NC ObserveJ「
,at representadOn fOr ratincation Of the n。 .11ls fOr the above AAhas been referred tO DIPP fOr cOmlncnts NC decided tO awalt their cOmments and defer the

ALSAW LIMHED
型 £N堅 91/81/50/408/AM13/DES H

Modinca●。n Of rattied nOrm in respect Of~万 :dvance
AuthOrizauon No 0510340521 dated lo 12.2012

D∝ЫOn NC Obsew                   lovc AA
has been referred tO DIPP fOr cOnlments NC decided tO awalt thcir cOmtncnts and dcfer the

The case stands defened to 07 .02.2017 .

Case No AR‐622 S PYROTECH ELECT尽oNICS Pvr LIMITED
File:01/81/050

RLA File: 13l2't/O4O/W14'/ AMlj
Modrication Of ratifled nornts in respect Of Advance
Authoriza●On No.1310042080 dated o5 02 2013.

The case stands deferred to O? .02.2017 .

Decision: NC observEdlhir r"O
has been referred to Deity for comments. NC decided to await their comments and defer the

Case No AR‐ 623 AI ELECTRICAIS LIMITED
File:01/81/050

ModificatiOn  Of  la・ried  nor帖   ln  respect  Of百 dvance
AuthOriza●On No.0910039893 dated 12 11.2009.

井



Decision: NC observed that representation for modification of the nonns for the above AA
has been referred to DHI for comments. NC decided to await their comments and defer the case.

The case stands deferred to 07.02.2017.

Date: 16.01.2017

Place:New Delhi
G鰤 )

Deputy Director General Foreign Trade

qafrcr Rlg/BALJrr stNGH
r:rr{ qETFrivrqr fu}an rqrqr<

D€psty Dlcctor Gon€ml ot Forelgn Trade
RgI rsrqrr rrgrFr+qrra-q

OlEctoaate Generel of Forelgn TEde
qrFrq tt-.i sdrn dara-q

Mlnlrtry ot Commerce & lndustry
grtrtl qq<_ q=t le-(d-11Or11 l

Udyog Bhawen, No'.' -

(Vinod Kumar Kashyap)
Foreign Trade Development Ottcer
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27j2‐ 2D16Departllllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 2711212016 - Case No. 1413/81 (IWs Tempel Precision Metal Products
India Pvt. Limited) (Advance Authorization No. 0410156295 dated 17.03.2014)

Advance Authorisation may be ratified as under:

1. Word "Relevant "may be prefixed with the description of import items at Sl. No.

I to 21 and their quantities may be allowed as under:

Si.

No.
Quantity

(Kgs.)

Sl.

No.
Quantity
(Kss.)

Sl.

No.
Quanthy
(Kgs.)

Sl.

No.
Quantity
(Kss.)

l 192600 7 372941
り
， 8214 19 12840

つ
ん 192600 8 16600 14 18538 20 12840

96300 9 41806 8214 つ
４ 96300

4 96300 10 55536 16 5146

5 21191 25560 17 23982

6 2136 つ
ん 32100

０
０ 15464

Quantities of import items at Sl. No. I to 4, 12 & 19 to 21 has been restricted as

1.07 Kgs./Kg. content in export items taking clue from SION C-I695.

Quantity of import item at Sl. No. 5 has been allowed as 1.01 Kgs./ Kg. content in

export item as claimed by the firm.

Quantity of import item at Sl. No. 6 has been allowed as

export item as claimed by the firm.

Quantity of import item at Sl. No. 7 has been allowed as

export item after taking 1/3'd recovery.

2.

3.

4.

5.

7.

8.

9.

1.04 Kgs./ Kg. content in

2.56 Kgs.l Kg. content in

6. Quantities of import item at Sl. No. 8 & t has been allowed as 1.53 Kgs./ Kg.

content in export iiems after taking 1/3'd recovery.

Quantity of import item at SI. No. 10 has been allowed as 1.78 Kgs./ Kg. content in

export item aftir taking 1/3'd recovery.

Quantity of import item at S1. No. 11 has been allowed as 2.13 Kgs./ Kg. content in

export item after taking 1/3'd recovery.

Quantities of import item at Sl. No. 13 to 18 has been allowed as 1.57 Kgs./ Kg.

content in export it"*t after taking l/3'd recovery.

Norms committee may take a view

/´ l-5>l tt- 1 y-t 6

Norms Committee I
DIPP No.12/105/2016-TSW/10  dated 28/12/2016

(S.K.Jain)
Development Officer
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21' t2'2a,€Department of Heavy Industry
TSW

Subject Lic.No.:2210015181 dated 28.07.2U5, M/s ]ST Stesalit
Transformers Pvt.Ltd.

Reference DGFT F. No. 01/81/050/00675/AM1,6

Export Producfi Single Phase Transformers (Copper Wound) 6200KVA
Power 6.2 I\A/A(6200KVA) Primary 25 KV/247.A/6.2NNA
Secondary 1.4KV/ 929A/1,3MVA′ Tertiary
0.383KV/652.5A/0。 25MVA′ Inductor4xO。 7mh/652.5A.

IMIPORT

io  ltern No。 l to 3&「 12 percentage of wastage as per repeat of AA

No.2210015342 dated 02.11.2015.

Remaining iterns lnay be anowed on net‐ to‐net basis as per condition of

GN-4 for Engineerlrlg Products.

The Norms Committee may consider as above.

嘔
(K.K.Tiwari)

Industrial Adviser

27.12,2016

Dv.DGFr′ DE卜Ⅱ
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Department of Heavy Industry
TSW

〆

Subiecfi (i) AA NO. 3110055796 dated 16.72.2075, Vikarsh Stamping
India Pvte Ltd.

(ii)AA No.:0510396451 dated 27。 11。 2015′ Jaybee Lamination
IIte Ltd.

The norms for the above AAs may be ratified as per SION C-323.

The Norms Committee may consider as above.

|`2て
=L`L“
ct三二_´ ―́一

(K.K.Tiwari)
Industrial Adviser

27.12.2016

♪

rrafrcr fHrr laauurr stNGH
srtr qlTRtvrql frvr qrqrq

Deputy DlEctor General of For€lgn Trade
ftqvt qrqr< qgrrq-<yrr*-r.r

DlEtorato G€noEl of FoEtgn TradeqrFtw g.I gETrI Er-f,F:t
Mlnlatry of Comnte.co & tnu,. .t1,

rtqlq rrq{, Tg [.}-S-1 !( ,.
Udyog Bhswd,n. i' .
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36
Departlllent of lndustrial Policy`&Promotion

(TSW)
2'l-t2-2ot€

NC Meeting dated 2711212016- Case No. 23124/81(M/s Apple International) (Advance
Authorization No. 0310801624 dated 07.01.2016)

Advance Authorisation may be ratified as under:

Norms committee may take a view ‐■_´ ‐-4●
´

一
しど||レ ,レ :も

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No.12/105/2016-TSW/36  dated 28/12/2016

う11

Item of manufacture Imnort item Quantity
GI Junction Box

(Switch Socket Box)
G.P. Strips/ Sheets of relevant
thickness lttKiltttittel;卵鷺薦:t

from scarp

Pole Line Adaptable Box G.P. Strips/ Sheets of relevant
thickness l」犠亀躍跳

ptヽ■翼翼
from scarp

Metal Plate for Box G.P. Strips/ Sheets of relevant
thickness

1.29 Kgs./Kg. content in the exporl
item aftertaking l/3'd recovery
from scarp

Cable Clamp G.P. Strips/ Sheets of relevant
thickness ぷ鷺子襄i眉1が亀:::謬

°・
from scarp

´Sマー



Government of lndia
Ministry of Steel

Technical Division

4ι

2■ -12‐′。16

Ratification of norm in terms of Para 4.7 of HBP (Vol) Advance Authorization
No 0310802445 dated 10.02.2016- M/s Phoenix Foils Private Limited, Mumbai.

DGFT may refer to their UO No 0118115013041AM-17/DES-|l/37 dated 30.09.2016
regarding furnishing the comments of Ministry of Steel for ratification of the quantity
of item of import and export of the above mentioned Advance Authorization. ln this
connection, the following quantity of import may be allowed against export:

The quantity has been calculated by allowin g 3o/o net of wastage towards cold rolling
of imported coils followed by slitting to get the desired thickness and width. However,
import of seconds & defectives, ex stock, stock lot should not be allowed aqainst the
aforesaid AA.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

hawan, New Delhi.

ｌ
　
ｏ

Ｓ

Ｎ

Item of export Quantity Item of import Quantity

1 Cold  Ro‖ed  Stainless
Steel  strips/co‖ s width
150 mm to 240 mm,
Thickness O.10 MM to
O.30 MM of Grade 410S

96273.75
Kg

Cold Rolled Stainless
Steel coils of thickness
above 0.30 mm and
above of width above
250 mm to 500 mm of
Grade 410S.

99161,00
Kg

Shri Vinod Kas DGF丁
,

Ministry of Steel U.O.No. 2(10)/2016¨丁D dated 22.12.2016

- .o'r:'Jt !1.:l ..i, ^1{, [l;d,l. t*,
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5traffi;
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 2711212016- Case No. 1415/81 (M/s B. C. Power Controls Ltd.)
(Advance Authorization No. 0510397714 dated 25.02.2016)

Advance Authorisation may be ratified as under:

Quantities of import items at Sl.

2589.44 Kgs., 1479.3 Kgs.,
13868.4 Kgs., 19415.7 Kgs.
Engineering Table No. 5.

Quantities of import items at Sl. No. 9 to 12 may be allowed as applied for i.e.

1553256 Kgs. & 17566.6 Kgs., 22303.85. & 27736.8 Kgs.. respectively,
taking clue from Engineering Table No. 5.

Quantity of import item at Sl. No. 13 may be allowed as 2040 Kgs. as per

Engineering Table No. 5.

Quantities of import items at Sl. No. 14 to 19 may be allowed as applied for i.e.

3468 Kgs., 1849 Kgs., 2116.5 Kgs., 13869 Kgs., 22189.5 Kgs., & 11557 Kgs'
respectively, as per Engineering Table No. 5.

Quantities of impon items at Sl. No. 20 to 26 may be allowed as applied for i.e.

3397.05 Kgs., 4160.52 Kgs., 5131.32 Kgs., 6656.82 Kgs., 8321.04 Kgs.,
11094.72 Kgs. & 13921.74 Kgs. respectively, as per Engineering Table No. 5.

Norms committee may take a view.

No. 1 to 8 may be allowed as applied for i.e.

1332.6 Kgs., 7396.4 Kgs., 11834.4 Kgs.,
& 18491.2 Kgs. respectively, as per

-zaZt4tltu t t 
$

Norms Committee II
DIPP No. l2ll05l20l6-TSW/54 dated

(S.K.Jain)
Development Officer

::r+tt -Jrr(tr irfti:l+vrrilq
Dr_._,-r€ratc (:ciar.t o, FDrciga Trrdoqrfir:.-,{i f$rlr,r,rr.,prt ot (i<),r..orco

.r<-t)tt q.,.'r- -r.i fI+Jti/dyoSt E3r,.. ..':rr.. hJ.-.w E)alh.
<erstFrer fHrr tsau.lrr srNGH

rlrEr qlltfrtvrll Rvr r:qrqrr
Deputy OlEctor GonoEl of FoGlgn Trade

Rsr ccrqrc trETFr+qrr€-q
OlEctoEte Ganeral ot FoElgn TEde

qrFrq C..t s:*rl EIEITcTzI
Mlnlstry ot Commerce & lndustry

BEII.I .rrn- n€ fedl-11ool1
Udyog Bhawan, Ne.4 Derhi ri^^"

28/12/2016
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z-7- /2-2ot {Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2711212016 - Case No. 30/5/81 (M/s Elkay Telelinks Limited) (Advance
Authorization No. 0510397951 dated 17.03.2016)

Advance Authorization may be ratified as under:

Net weight of export items at Sl. No. 1,2 & 3 may be specified as 36239 Kgs.,
43308 Kgs & 26384 Kgs. respectively.

Quantity of import item at Sl. No. I may be allowed as applied for i.e.

30030 Kgs. taking clue from Engineering Table-4.
3. Quantity of import item at S.No.2 may be allowed as 38194 Kgs I taking clue

from Engineering Table-4.

Norms Committee may take a view.

2.

+'zC l-ptt vl?-t I
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No. l2l 105 12016-TSW/62 dated   28/12/2016

=asfi-<r fli! tsaulrr stNGHsq q6rfrt*rrr frr**r qrqr<
Doputy OlEctor GeneEl of Fo.et0o Trade

frvf qrqrc q61ffin6rq
DlEgtoEte G€neEl ot FoGlgn Tradeqrftq q'ti g$rr q=r\-rrr
Mlnlstry of Commerce & lndr,stry

tsUif.r rrqq_ d fffi-1111,,r'Udyog Bhawan, Ncvr Ir.. 'h '
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DEPARTMENT OF‖ ミ
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ξ旱蟹1達』δ」tイ 」:IttoTIoN
(TStlV Section)

74

スフロノユ
″ノイ

Subject: Advance Authorization No. 06100383271 for the export of Brush Box made out of

phenolic moulding compound - M/s lnjectoplast Pvt' Ltd'

Ref: DGFTU.O.No.O1l81l50l167/AM-17/DES-2/385

DGFT may please refer to their above mentioned U.O. and the following information may

be asked from the firm :

i) Manufacturing process of the proposed item of export, indicating stage wise

wastage.
ii) produition of the item of export viz-a-viz consumption of raw material, both

imported & indigenous, during the last three years duly certified by a Chartered

Accountant.
iii) Weight of export product and also net weight of import content in the export

product.

Consultant
20‐ 12‐2016

-61-

Copy to : Shri S.K. Jain, D.O., DIPP.
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77
Ministry of Heavy Industries & public Enterprises 27'lL'7olt

Department of Heavy Industry
TSW(B) Section

subject: Application of M/s voitn Hydro for ratification of
norms of AA no -0510398416DT 06-05-16

DES-I, DGFT may kindly refer to the above mentioned AA of
M/S Volth Hydro. Based on the information submitted by the
firm, this Office recommends the following.
Export

EXPORT
Description of export may be amended to "stator core

laminations for 2X28.3 MW hydro generator" .

Import

Item no description Quantity Recommended
l to 4 Electrical  Steel

Coil

1.15 kg/kg content in the
export product.

The above issues with the approval of IA (KKT)

B.C.Nayak
Development Officer

14-12-16

DG「F(FTDO′ DES― H)
Deptt.of HI′ uo No3(85)/16-丁SW(B)
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'11jffi61sDepartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2711212016 - Case No. 1/11/81 (M/s Plansee India High Performance
Materials Pvt Ltd.) (Advance Authorization No.0710109801 dated 10.05.2016)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as 1.10 Kgs./Kg. content in the export product

taking clue from SION C-227.

Norms committee may take a view

Norms Committee I
DIPP No. 12110512016-TSW/79 dated 28/12/2016

\n--l
,ffii-I

"'',;xi'iii';.is'"Xr''1iii:.i*
, 
I,,,].i.$'J,l:lddi'il; 

;-,

Hfr#H'r;'r,?*;ffi#

/*ffir.tL.ttd
(S.K.Jain)

Development Officer
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80
27-′ 2-2D/こDepartment of Industrial Policy & Promotion

(TSW)

NC Ⅳleeting dated 27/12/2016… Case No.38/14/81(Ⅳ1/S ttI Industries Limited)(Advance
Authorization No.0510398585 dated 24.05。 2016)

Advance Authorisation lllay be ratified as under:

1. Net、veight ofexport products lnay be specifled as undcr:

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
、

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Nct Export

Wcight

(Kgs./Km)

l 208.1 20 5759。 7 39 4199.8 58 10753.1

2 462.8 21 7148.9 40 7770.8 59 13092.2
り
， 642.8 22 8707.1 41 9800 60 16378.5

4 836.6
り
，
つ
ん 11053.4 42 1334.8 61 2565。7

952.1 24 142.4 43 1478.7 62 3112.4

6 l179.8
つ
４ 170.8 44 1709.9 つ

′
∠
υ 4091.5

7 456 26 223.4 45 1913.8 64 5374.4
０
０ 351.8 27 297.5 46 2354.9

∠
υ 6634.5

9 430.7
０
０
つ
ん 415。 7 47 1117 66 9538.4

0 403.5 29 529.8 48 1266.1 67 11791.7

l 503.2 30 7‖ .5 49 1395.8 68 14504.3

2 727.5 931.3 50 1596.8 69 10760.2
０
， 967.9 32 1226.8 1958.8 70 100028

4 1240.7 1491.3 52 2333.3 71 17924.3

5 1523.2 34 2582.3
り
， 2783.1 72 21057.8

6 1976.3
く
υ 1441.4 54 3398.8 73 16418.7

7 2677.4 36 1773.1 5825.l 74 10441
０
０ 3599.6 37 2422.6 56 7309。 7

9 4660.1 38 3229.1 57 8840.7

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

For Export products mentioned at Sl. No. 1 to 6, 8,42 to 47, as p€r Engineering Table 4.

For Export products mentioned at Sl. No. 7,9 to 17,24 to 41,48 to 54 & 61 to 68, as

per Engineering Table 5.

For Export products mentioned at Sl. No. 18, 19, 21,22 &.23
3513.32 Kgs./Km., 5547.36 Kgs./Km., 6841.76 Kgs./Km &
respectively taking clue from Engineering Table 5.

For Export product mentioned at Sl. No. 20, as applied for i.e.

taking clue from Engineering Table 5.

e) For Export products mentioned at Sl. No. 55, 56, 58, 59 & 60 as

3513.32 Kgs./Km., 5541.36 Kgs./Km., 6841.76 Kgs./I(m &
respectively taking clue from Engineering Table 5.

2.

ａ＞

Ｄ

C)

d)

as 2588.76 Kgs./Knl,

8875.8  Kgs./Km.,

4523.23 Kgs./Km。 ,

2588.76 Kgs./Knl,

8875.8  Kgs./Km.,

ィ 6■″
vlhr()i-t }( I. i-tl ;r. i? K/qsHYAP

+.: ., -rr!-ir r.:,..:.fl S,fili6T{t
r. rr ioc D+. 1r(rar.1c-,t Orttcc,
:., rr!L.r / tl.'lt:'i'it3t('rrl
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For Export product mentioned at Sl. No. 57, as applied for i.e. 4523.23 Kgs./Km.,

taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 69, 70, Jl, 72, 73 & 74 as

6782.83 Kgs./Km., 6773.83 Kgs./Km., 6182.83 Kgs./Km., 8518 Kgs./Km,

6773.83 Kgs./Km., &. 3420.42 Kgs. /km respectively taking clue from Engineering

Table 5.

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 23 & 35 to 74.

Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 1 to 74.

Quantities of import item at Sl. No. 4 i.e. Galvanised Steel Wire/GI Wire may be allowed

as 1.01 kgs/kg content in the Export products at Sl. No. 2to23 & 35 to 74 as claimed by

the firm.

Norms committee may take a view

0

g)

3.

4.

5.

―

L´ ″

し,1'し
't・

lも

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/105/2015-TSW/80 dated  28/12/2016

eel
rcrfrc frtr ueau.rrr srNGHgq qgrFrtYro Rvr qrqr<
O€puty DlEctor Genoral of Foretgn T.ade

frvt zzfrqfq qerftvntrq
DlBctoEte G€neBl ot Forelgn TEdeqrFnq \-.i gdtq qErrcrzl
MlnlEtry of Commerce & lndustrysdn q.t=r. <* fi=cfr-rroorr

Udyog Bhawan. New Delh: 11n^ t'
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8tlffioteDepartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2711212016- Case No. 39/14l81(M/s KEI Industries Limited) (Advance

Authorization No. 0510398739 dated 07.06.2016)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

SI.

No.
Net Exporl
Weight
(Kes./Km)

Sl.

No.

Net Export
Weight
(Kss./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

l 82.4 20 1592.7 39 995.1 58 1190.7
つ
４ 95.3 21 329.6 40 176.4 59 1843.8

200.4 22 424.1 41 222.5 60 2372.1

4 747.1
●
Ｊ
う
乙 2118.9 42 408.2 61 3447.3

5 265.7 24 192.2 43 1014.1 62 154.4

6 265.7 25 278.3 44 1972.9 つ
Ｊ
∠
υ 475.6

7 1680.5 26 483.3 45 2768.4 64 770.4
０
０ 22536 27 1153.5 46 3712.4 ∠

υ 1303.1

9 3634.7 ０
０
つ
４ 833.2 47 61613 66 353.4

0 1925.2 29 561.3 48 9386.9 67 1444.8

l 3522.2 30 1869.5 49 12144 ０
０
∠
υ 1301.8

つ
４ 203.3

●
コ 429.5 50 1390.6 69 553.9

3 235.3
つ
４ 803.7 263.9 70 l167.6

4 594.2
０
， 716.4 つ

４
ξ
υ 355。 1 71 2004.1

5 1060.2 34 043.9 550 う
４

，
′ 324.6

6 937.3
く
υ
つ
Ｊ 489.5 54 703.1 つ

つ
つ
′ 419.4

7 1625.9 36 532
く
υ 496

０
０ 344.3 37 455.4 56 624.7

9 463.3 38 2915.2 57 876.1

Quantities of import item at Sl. No 1 viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper

Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:

For Export products mentioned at Sl. No. I to J , 18 to 23,3 7,32,36,37 , 39, 42 to 45, 55

to 6l as per Engineering Table 5.

For Export product mentioned at Sl. No. 8 as 1294.4 Kgs./Km, taking clue from
Engineering Table 5.

For Export product mentioned at Sl. No. 9, as applied for i.e. 2261.6 Kgs./Km.,
taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 12to 17,24 to 29, 64 to 66,68 to 71, as

1.01 Kgs./kg content in the Export products
For Export products mentioned at Sl. No. 33 to 35, 40,41,51,52, 54,62,72 &13, as per

2.

ａ＞

　

Ｄ

C)

d)

e)

Engineel )4.

′
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For Export products mentioned at Sl. No. 46, 48 & 49 as 2588.76 Kgs./Km,

6841.76 Kgs./Km & 8875.8 Kgs./Km., respectively taking clue from Engineering

Table 5.

For Export product mentioned at Sl. No. 47, as applied for i.e. 4523.23 Kgs./Km.,
taking clue from Engineering Table 5.

For Export products mentioned at Sl. No. 50, 53 &. 63 as 548.3 Kgs./Km,
184.9 Kgs.lKm. & 184.9 Kgs./Km., respectively taking clue from Engineering Table

4.

i) For Export product mentioned at Sl. No. 67, as applied for i.e.

taking clue from Engineering Table 4.

474.4 Kgs./Km.,

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 38 & 64 to 73.

Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 30 to 73.

Description of import item at Sl. No. 4 may be amended as "Galvanised Steel Wire/GI

Wire " and its quantities may be allowed as 1.01 kgs/kg content in the export products at

Sl. No. 5 to 38 & 64 to 73 as claimed by the firm.
Import item at Sl. No. 5 viz. Zinc Ingots may be deleted'

Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod (Electrolytic grade )may
be allowed as under:
For export products mentioned at Sl. No. 10 ,

1323.4 Kgs./Km. 8. 1068.2 Kgs./I(m respectively
5.

For Export product mentioned at Sl. No. 30, as 1.01 Kgs./kg content in the Export

products

Quantities of import item at Sl. No 7 viz. HDPE may be allowed as 1.05 Kgs./kg content

in the export products at Sl. No. I to 29.

Quantities of import item at Sl. No. 8 viz. Glass Mica Tape may be allowed as

1.01 Kgs./kg content in the export products at Sl. No. t & 5 to 17 .

Quantities of import item at Sl. No 9 viz. Copper Tape/Copper Foil (Electrolytic high

Conductivity grade )may be allowed as 1.01 Kgs./kg content inthe exportproduct at Sl.

No.30

Norms committee may take a view

ｇ

　

ｈ

3.

4.

5.

６

７

a)

b)

7.

8.

9.

ll & 38 as 674.66 Kgs./Km.,
taking clue from Engineering Table

Norms Committee II
DIPP No. 12110512015-TSW/84 dated 2811212016

qqsfrcr R{u tsa,ulrr stNGHsq qfrftrrcr Rvr qrqrv
Oeputy OlEctor G.neEl ot Foretgn Trade

RVt qrqry q6rfte-yrrf,{r
DlEcloEte GenoEt of Forelgn Trad€qrFq a..I guTTI Erar.r.r
MlnlEtry ot Commorce & Industry

sEh.r +rq-r. 
=d fid-rroorrUdyog Bhaw6n, N6.d .1r. -

z'-*ffi'l-'u
(S.K.Jain)

Development Officer

-L1-



Government of India
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 2210015521 dated 12.07 .16 in respect of IWs Cosmo Ferrites Ltd.

The following needs to be clarified:-

e Detailed technical note on manufacturing process including the relevant flow sheet
o Per unit Weight of each export product.

' Weight of each of the imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with ctetails of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license, if any, may also be indicated.

r Size and specification including grade, composition, range, thickness etc of the items proposed
for import.

r Composition, dimensions of the export product.
o Detailed calculation as to how the quantity of raw material proposed for import has been arrived

at, including the net weight of components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawing

This issues with the approval of Director (ME).

Shri V.K.Kashvap.FTDO,DGFT UdvOg Bhawan Ncw Delhi
ID note nO TL-13024/156/2016-Ⅳ Iヽ4M&A―DCMSME dated ll.11.16

Tat*tr ftiu leau.rr-r stNeH5q qurfr<yrE fu<vr qrqr<
Dcplrty Dlroctor Gan€ral of Foretgn TEd€
_.:q<tl qllrr{ <ETrTq?rrfiq
c,lre€lorato G€noEl ot Foretgn TEde
- eiFrq arq gglTq zrdT-rrl
Mlnlatry of Commsrce a tnOuJtry

.. .sdl! q{r, qg fftg-11s61r
LrClYog Bhewan. Nr;r, ^. ".

ク
(K.S.SOdhi)
AD(ME)

67
2マ“ノ2-26κ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 27t12t2016 - Case No. 14117181 (M/s Tubacex Prakash India Pvt Ltd.)

(Advance Authorization No. 5210041971 dated 25.07.2016)

Firm may be asked to submit the following information:

1. Specific OD and WT of import items and export products'

2. Manufacturing process with reduction in diameter and wall thickness at each

stage of pilgering/drawing and wastage claimed at each stage with complete

justification.

Norms committee may take a view

Norms Committee Ⅱ
E)IPP No.12/105/2015¨ TSW/91 dated  28/12/2016

/一 慟 し,ぃ′
`(S.K.Jain)

Development Officer

-69´



Depart】nent of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated 27/12/2016-Case No。 9/17/81(M/s Plansee lndia High Performance
ⅣIaterials Pvt Ltd。)(Advance Authorization No.0710110196 dated 02.08.2016)

Advance Authorisation rnay bc ratifled as under:

1.Quantity of importitcm may be allowed as l.10 Kgs./Kgo contentin the cxport product

taking clue from SION C-227.

NollllS COmrnittce may take a view

75
~27‐
″‐2。ノ

`

(S.K.Jain) v

Development Officer

Norms Committee I
DIPP No.12/105/2016-TSW/95  dated

ra$rs fHrr lsa,r-.rrr srNGHgq lrETRvr6 lkr rqrr+rC
D€puV DlEctor General ot Forolgn Trade

Rvr qrqrra qgrkrfa-q
OlBctorato GoneEl ot FoElgn TEdeqrFrq \-.t stt'tq rl=rrerrr
Mlnl6try of Commerce & lndurtry

Bqlrq arq<. q3l f|ffi-119s11
Udyog Bhawan, Now Delhi-11OO11

…V:NOO Kt,VAR KA3HYAP
arン1綺 ."fT日 ‐ 鎌

…「
C, _ヽlハ tr● 4● ●●υ

`|●
ρmont ol,:● cr

3幕111劉韻lill=濶FttIIL::
u.Ⅲg笛凛::=ょ占 聰濾。・二・

28/12/2016
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Mfg Co Pvt

The norms may be recommended as 
, C*

o Items of import of relevant size from S.Noiand 2 may be allowed on net to net
basis with NIL wastage and accountability clause.

Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310806959 dated 09.08,16 in respect of IWs Ahura Mazda
Ltd.

This issue with the approval of Director for taking a view by NC.

UO note no TL-13024/160/2016-MMM&A― DCMSME datcd 23.11.16

z-zft r

.4rt or(x4V'z:'rl'l/
q6r-(fi-cr fr{rr usau.ltr stNGHgq qu:rR{T6 frtrrr qrcrrt
D€puty OlEctor Gonoral of FoElen TEdo

RgI qrqrq qEllFrtvrrac
DlEctoEte Gon6€l ot FoElgn TmdcqrFrq rfq gEiTrI rr.tT<lfq
Mlnlatry of Commercc & lndurtry

sdrq .{lrq. <* fid-rroorr
Udyog Bhawan, New Delhi-l1OO11

-1lr -
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27-′ 2r2dЬGovernment of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310807001 dated 10.08.16 for M/s Premier Industrial
Corporation Ltd.

The norms may be recommended as follows:-

o Import of relevant grade may be allowed, as applied, inclusive of lo/o

wastage.

This issues with the approval of Director (ME).

%
(K.S.Sodhi)
AD(ME)

V
UO notc no TL… 13024/158/2016-MMⅣ〔&A―DCMSME datcd 23.11.16

α \ry
ffirq -*o q,vqq

VINOD KUIVIAR KASHYAP

- F: 'r .ryir! lit6R or.EqrreF!', ttn T.adc O.-.vetopmcni Otriao,

- 
r:r| 4trtl{ rt(:{ rfr)yrr(.rA

D.. ia.516 (;o,...t.rt or f orc,gt tiaao
{ft...,{t lqiatri/r !.ptr or C..r,rrtto,co

,e" iH' E il;'.';.ilt !1,x8-,",,
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NC Meeting dated 27112t2016- case No. 5/17181 (M/s Metal Port) (Advance Authorization

No. 0310807066 dated 11.08.2016)

Advance Authorisation may be ratified as under:

1. Words ..Defective /Defective Stock" may be omitted from the description of import

items at Sl. No. | &, 2 and their quantities may be allowed as 2'65 MT &

56.988 MT respectively as 1.65 Kgs./(g. content in export items at Sl' No' | &'2

taking clue from SION C-888

Norms committee maY take a view

v              AP

ill晨驚爾穏購取.
●:1 1・して, ■0'1,1・ ハヽ,く ,P,l o'C Ct"t,■ ●・,C・●

・ .ソニず■:ギ ::L」 農`デ3.1ぃ

'/ 
-'2?--gvltv)trb

(S.K.Jain)
Development Officer

Departlllent of lndustrial Policy dL PromOtiOn

(TSW)

Norms Committee Ⅱ

E)IPP No.12/105/2016-TSW/104 dated 28/12/2016
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Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC PIeeting dated 27/12/2016‐ Case No.6/17/81(Ⅳ1/S IⅦ etal Port)(Advance Authorization

No。 0310807098 dated 12。 08.2016)

Advance Authorisation may be ratifled as under:

1. Words``Defcctive/Dcfective Stock"may be ollnitted fron■ the dcscription of import

items at Sl.No.1&2 and their quantities may be allowcd as 51.686 MT&
16.566 NIIT rcspectively as l.65 Kgs./Kgo contcnt in export items at Sl.No. 1 &2

taking cluc from SION C-888

Norrns comlnittce may take a vicw

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
E)IPP No.12/105/2016-′「 SヽV/105 dated 28/12/2016

V:NOD KU'IFヽR KASHYAP
,ヽ ,7・-4,てだrマ i卜●T● ●f軒■中a
F..  ■ln,′ ad6 0,vol● ●●,cnt O'■ ●●7

:二駕a騨#if郵鷺■
・ “
ソニず薔薦11■ .熱[愧 .:"・

-71-



107

27 - t2-2016
Government ofindia
Ministry of Steel

SubiёCt:Ratificati6n Of Advance Authorization N6 o310807159 dated 17.08.2016‐
MIs Chandan steel Limited,Mumbait

DGFT may referto their UO No 01/81/50/266/AM-17ノ DES‐2/41 dated 30.09.2016

1駆壁艶難[i聾垂!珊脚蠅珊靖Stainless Steel Peeled Bars Of l丁C COde
72222012, Grade 304 and 316 and 1500 MT and 500 M]「   stainless steel Bars and

難 職 就 獣 |:l』 理 f職 難 縣 環笛 梅 醜 F

Item of import Quantity
applied

Quan■ty
tO    be
a‖owed

Stainless Steel melting scrap Grade- 304 3350M丁 3350 MT
Stainless Steel melting scrap Grade -316
Relevant shaped refractories (Bricks
Relevant monolithic refractories (Ramminq Mass
Relevant special refractories ( SfrrouOq- tt4ono
Blocks, Stopper, Nozzles, slide gate refractory,
porous plugs, Zircon NozZIes & Tundish Nozzles)
Unwrought Nickel

compal'1」:号ミ品メ「[|:」1闘11lli::llξ ll「el畔lI:h'ased °n understanding that the

Deputy11:誕 i暑 :「:『訴ξ」|
堕i

郷
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Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 2711212016- Case No.44120181 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042444 dated 17.08.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

131020.7 MT inclusive of 5 0Z wastage.

2. Taking clue from SION at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

517377.9 Kgs.
Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 705576.8 Kgs inclusive of 5 0/o wastage.

Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

40002 Kgs inclusive of 5 o/o wastage.

Quantities of import items at Sl. No. 5 may be allowed within 6 o/o of fob
value of exports taking clue from SION C-1292.

3.

4.

5.

108
--z7-t7-2et d

-/ t-'
./ - Trr,r-rt-r

(S.K.Jain)
Development Officer

Norms committee may take a view

Norms Committee II
DIPP No. l2ll05l20l6-TsWl08 dated 2811212016
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Departlllent of lndustrial Policy`L Promotion

(TSW)

NC meeting dated 27t12t2016- Case No. 45/20181 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042443 dated 17.08.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

131020.7 MT inclusive of 5 o% wastage.

2. Taking clue from SION at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

517377.9 Kgs.
3. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 705576.8 Kgs inclusive of 5 %o wastage.

4. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

40002 Kgs inclusive of 5 % wastage.

5. Quantities of import items at Sl. No. 5 may be allowed within 6 oh of fob
value of exports taking clue from SION C-1292.

Norms committee may take a view

ノ
`

z-'--'a--(s.K..laifltvLt s

Development Officer
Norms Collllmittee II

DIPP No.12/105/2016¨ TSW/109 dated 28/12/2016

fd-
Eft< gqrr tn'r,Tq

VINOD KI]I!iAR KASHI'AP
_ f- i "r _ern;n F:!inn1 *ia*r*r i. ,tn t,acc U(r\,c!o:n)ont Ofriow

_ -iY!4frr.r{.t(:;r:Y+yrrrrrq
c-: roralo Go'r..,.:t o? Fordrg. T;od.
.ln I r,{.f l-a}atr.:, !...,rrll ot,_ r}, I rfr(., co

..,o,ES &#.. .'".ft !iJ*.,,..
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2.Taking cluc from SION at

Sl. No. 2 viz. Welding
14682.6 Kgs.

Norms Committee Ⅱ
DIPP No.12/105/2016-TSW/110 dated 28/12/2016

Sl. No. C-593, quantity of import item may at

Wire may be allowed as applied for i.e.

‖0

′チ ,2r2“

-/ r,' z'-
Zt--'- Tit !/ 1.r(

(S.K.Jain) s

Development Officer

∫:                    ミ

Departlment of lndustrial Policy`&Promotion

(TSW)

NC meeting dated 27t12t2016- Case No. 51/20181 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042445 dated 17.08.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

3118.2 MT inclusive of 5 ohwastage.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as 30918 Kgs inclusive of 5 oh wastage.

Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

12920 Kgs inclusive of 5 0/o wastage.

Quantities of import items at Sl. No. 5 may be allowed within 6 % of fob
value of exports taking clue from SION C'1292.

Norms committee may take a view

3.

4.

5.

綱
鵞 鰍 AP
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Norms Collllmittee II

DIPP No.12/105/2016-TSW/11l dated 28/12/2016

ll l

亀 評 噺
Development Offlcer

\N-
j?€gro <rrqq

VINOO KUvi/\R KASHYAP
f>-:ry 4yt;p t:iiDrc JrfffiF.. :.!n Tra<lo O,jwc'oprncnt Olticor-,rg aI.irt .rrtrl*.lVrr."rq

{rl :...q {brrrrt/I.pir r),.i(,.,!r,r(,,co
..r(r1., q ,. {.J l i-:cJlUaryoO Fh ,. on, }{ew c|oth,

Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 27t12t2016- Case No. 46120/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042453 dated 19.08.20f6)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at

Sl. No.1 and its quantity may be allowed as allowed as applied for i.e.

173740 MT inclusive of 5 oZ wastage.

2. Taking clue from SION at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

686069 Kgs.
3. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 698383.4 Kgs inclusive of 5 Yo wastage.
4. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

applied for i.e. 62953.9 Kgs inclusive of 5 o% wastage.
5. Quantity of import item at Sl. No. 5 viz. Internal Epoxy Lining may be

allowed as 156389 Kgs. inclusive of 5 oh wastage.
6. Quantities of import items at Sl. No. 6 may be allowed within 6 o/o of fob

value of exports taking clue from SION C-1292.

Norms committee may take a view

轟隔ミ轟暫塾。H
曹
PIモニ薄甦ゴ弓凛賓LT
唖 :硼ユ 鮒 噸 |

堕凛 職
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`Department of Industrial Policy & Promotion

(rsw)

NC meeting dated 27t1212016- Case No.47t20181 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042452 dated 19.08.2016)

Advance Authorization may be ratified as under:

l. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

3718.2 MT inclusive of 5 0Z wastage.

2. Taking clue from sIoN at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e'

14682.6 Kgs.
3. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as 30918 Kgs inclusive of 5 o/o wastage.
4. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

12920 Kgs inclusive of 5 0/o wastage.
5. Quantities of import items at Sl. No. 5 may be allowed within 6 oh of fob

value of exports taking clue from SION C-1292.

Norms committee may take a view

Norms CoIIlmittee II

DIPP No.12/105/2016-TSW/112 dated 28/12/2016

/´ ■覇L彎
(S.K.Jain)

Development Officer

蝋
…

F,'1,7月 TЪ .:〕需
=見
會覇1..
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27‐/2″2“Departllllent of lndustrial Policyと &Promotion

(TSW)

NC meeting dated 2711212016- Case No.49t20181 (M/s. Welspun Corp Limited)

(Advance Authorization No. 3410042454 dated 19.08'2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

173740 MT inclusive of 5 o% wastage.

Taking clue from SION at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

686069 Kgs.

Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e.698383.4 Kgs inclusive of 5 0Z wastage.

Quantity of import item at Sl. No. 4 vrz. ARO Powder may be allowed as

applied for i.e. 62953.9 Kgs inclusive of 5 o/o wastage.

Quantity of import item at Sl. No. 5 viz. Internal Epoxy Lining may be

allowed as 156389 Kgs. inclusive of 5 o% wastage.

Quantities of import items at Sl. No. 6 may be allowed within 6 o/o of fob
value of exports taking clue from SION C-1292.

Norms committee may take a view

2.

3.

4.

5。

6.

―
 ―

Norms Committee II
DIPP No.12/105/2016-TSW/113 dated 28/12/2016

て辞薇イ瀾t6(S.K.Jain)
Development Officer

F、
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tt4ffia<Department of Industrial Policy & Promotion
(rsw)

NC meeting dated 27t12t2016- Case No. 50/20/81 (M/s. Welspun Corp Limited)
(Advance Authorization No. 3410042455 dated 19.08.2016)

Advance Authorization may be ratified as under:

1. Word "Relevant" may be prefixed with the description of import items at

Sl. No.l & 2 and their quantities may be allowed as allowed as applied
for i.e. 26931.42 MT each, as per SIONs C-495 &. C-593

2. Quantities of import items from Sl. No.3 to 10 may be allowed as applied
for as per SION C-593.

Norms committee may take a view

-r,-? -.J- L-?l I Lt lJ,6

Norms Committee II
DIPP No. l2ll05l20l6-TSWI 14 dated 2811212016

(S.K.Jain)
Development Officer

w
VINOO KUtr'lA R KASHv, AP

F:--r rrrmrr fitrrrrr q{ffi
..- .rn TrarJG Orvdlep,mcnl Ofticor

*t4 .r*rtt{'rtrif;i+yla{zr
al l.:l.elc Cor:!,ll ot For!-ign TroarGqrl '.,,f, f{rttrir,",,lrrr or cr,.tr.,r!,co

. ...{r\11 1r .fJ i€-J)Lraat*a dlrr'.. .o-. Ncw Oottrr
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC htteeting dated 27/12/2016-Case No.62/14/81(R1/S Ro R.Kabel Limited)(Advance
Authorization No。 0310807290 dated 22.08.2016)

Advance Authorisation rnay be ratiflcd on as under repeat basis:

1.   Follo、ving words llnay be sufflxed with the description of export product

``lC xl.5 Sq.mm― Quantity 5200 Kms.(109720 Kgs.),
lC x2.5 Sq.mm― Quantity 4700 Kms.(151340 Kgs。 ),

lC x4 Sq.mm― Quantity 3200 Kms。 (150720 Kgs.),

lC x6Sq.mm― Quantity 360 Kms.(24120 Kgs.),
lC x 10 Sq.IIlln― Quantity 300 Kms。 (33450 Kgs.)&
lC x 16 Sq.mm― Quantity 60 Kms.(9846 Kgs.)''

2.  Voltage rating of``1 1 00 1Volts" may be speciflcd with the exportitems.

3.Quantity Of import item at Sl.No.l may be allowed as 32631l Kgs.as
l.01 Kgs./Kg.contcnt in the cxport products.

4.Quantities ofimportitems at Sl.No.2&3 may bc allowed as applied for
i.e. 157535。 7 Kgs.and 8360.l Kgs.rcspectively as l.05 Kgs./Kg.content

in the export products.

Norrns comlnittee may take a view

/=ぜ テ講 :′ bl

Devd  (S・
K.Jain)

Norms(Comlllittec I1                                              1°

pment Offlcer

DIPP No.12/105/2016‐ TSW/115 dated 28/12/2016

…33´
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Government of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0310807414 dated 26.08.16 in respect of M/s Ahura Mazda Mfg Co Pvt
Ltd.

The norms may be recommended as

o Items of import of relevant size from S.No. I to 14 may be allowed on net to net

basis with ML wastage and accountability clause.

This issue with the approval of Director for taking a view by NC.

あ る

蘇中
AD(ME)

23.11.16

\H-.-
,/

fune Brqr: uscq
VINQ! llgr:;. ,P !d4..-j>{YAp

_ f1 l.r-.{r',p_ i.t,?,ryl ++iy+rq. tt t,rdF Df .,Fi:..4,r:.,! Crri€c,
rt {tirt:,r .,,': l*t::..:pq.eb (.jJr:- ,t qf F€ro,,J-, iiEdoq rl -,. rlr; ..., ,.H., *i .. . .,,,,,,,,,r.,

. .it ur 1r _.4 : rt.,F:!
LJdyq1;1 t*n.. . ,.nla1i'vi 4.1ortrr

UO note no TL-13024/159/2016-MMM&A― DCMSME datcd
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κDepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC Meeting dated 2712t2016 - Case No. 7/17181 (M/s Metal Port) (Advance Authorization

No. 0310807446 dated 30.08.2016)

Advance Authorisation may be ratified as under:

1. Words "Defective /Defective Stock" may be omitted from the description of import

items at Sl. No. 1, 2 & 3 and their quantities may be allowed as 16.566 MT,

29.819 MT & 14.578 MT respectively as 1.65 Kgs./Kg. content in export items at

S1. No. 1,2 & 3 taking clue from SION C-888

Norms committee maY take a view

Development Officer

Norms Collllmittee II

E)IPP No.12/105/2016-TSW/118 dated 28/12/2016

ffi

″3予



t24
27-/2- 2o ra

Department of Industrial Poticy & Promotion
(rsw)

NC meeting dated 27112t2016, Case No. 48/20/81 (1Ws. Welspun Corp Limited)

(Advance Authorization No. 3410042533 dated 19.09'2016)

Advance Authorization may be ratified as under:

1. Quantity of export item at S1. No. 1 may also be specified as under in

addition to their weights.

(i) OD 914.40 mmx 9.53 mm WThk -qty 26700.48 mtrs',
(ii) OD 914.40 mm x 11.13 mm WThk' qty 4949.952 mtrs',
(iii) OD 914.40 mm x 13.72 mm WThk - qty 536.45 mtrs.

2. Quantity of export item at Sl. No. 2 may also be specified as under in

addition to their weights.

(i) OD 914.40 mm x 13.72 mm WThk - qty 670.56 mtrs.

3. Word "Relevant" may be prefixed with the description of import item at

Sl. No.l and its quantity may be allowed as allowed as applied for i.e.

1603.4 MT inclusive of 5 0/o wastage.

4. Taking clue from SION at Sl. No. C-593, quantity of import item may at

Sl. No. 2 viz. Welding Wire may be allowed as applied for i.e.

30023.8 Kgs.
5. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be allowed

as applied for i.e. 73379 Kgs inclusive of 5 o/o wastage.

6. Quantity of import item at Sl. No. 4 viz. ARO Powder may be allowed as

applied for i.e. 4297 .2 Kgs inclusive of 5 0Z wastage.

7. Quantities of import items at Sl. No. 5 may be allowed within 6 o/o of fob
value of exports taking clue from SION C-1292.

Norms committee may take a view

Norms Committee II
DIPP No. l2ll05l20l6-Tsw/124 dated 2811212016

(S.K.Jain)
Development Officer
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スDepartment of Industrial Policy & Promotion

(TSW)

NC IⅦ eeting 27/12/2016… Case No.28/20/81(Ⅳ1/S・ ⅣIan lndustries(India)Limited)

(Advance Authorization No.0310808762 dated 26.10.2016)

2.

3.

4.

5.

6.

7.

Advance Authorization may be ratified as under:

Words " Total Coating area of Pipes: 14363.362 Sq' Meters" may be added with the

description of exPort item.

words ..of relevant grade & thickness" may be added with the description of import

item at Sl. No. t and"its quantity may be allbwed as applied for i'e' 1666'406 MT as

1.05 MT/MT content in the export item as per SION C-1292'

Quantity of import item at Sl. No. 2 viz. Welding Wire may be allowed as applied for

i.e. 6.555 MT as Per SION C-1292'

Quantities of imiort items at S1. No. 3, 4 & 5 may be allowed as applied for i'e'

i.zog ut, 3.749 MT & 57.543 MT respectively as per SION C-1292.

Quantity of import items at Sl. No. 6 indicated in "MT" may be deleted and cIF

value of this item may be restricted upto 6% of fob value of export item'

euantity of import iiem at Sl. No.'1 viz. cement may be allowed as 661'5 MT as

1.05 MT/MT content in the export item'

Word "relevant" muy U" added with the description of import item at S^l' No 8 and its

quantity may be allowed as 1.05 MT/MT content in the export item' Quantity of this

iiem may be restricted upto 15081 Sq' meters'

Norms committee maY take a view

/´
(S.K.Jain)

Development Officer

―
 一
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T̈sW/139 dated 28/12/2016
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Depart】ment of lndustrial PoliCy`&PromotiOn

(TSVy)

NC Meeting dated 27112t2016 - case No. 21l20/g1(M/s KEI Industries Limited) (Advance

Authorization No. 05 1 0400444 dated 22Jl2016)

Firmmaybeaskedtosubmitthefollowinginformation:

1. Net weight of each Cable

z. Material balancing v\2. net content of each imported and indigenous input, for

each cable' 
a rnrql renrtirement al' export product

3.Tabularstatementgivingtotalrequirementofeachrawmatert
wise.

Norms committee maY take a view

ノ【

/4-彩 れ し′
(S.K.Jain)

Development OfflCer

」SMの

T師      『 覇奪漏検F,

datcd 28/12/2016

AP
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